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(Translation)
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City Police

(Translation)
4, Organisation of Police.
5. Appointment and removal

of Commissioner of Police.

6. (1) of Députy

Appointments
and Assistant Commis-
sioners. '

(2) Powers of Deputy and
Assistant Commissioners.

Powers of appointment and
promotion.

7. (1)

(2) Powers of dismissal, dis- -

charge, demotion, suspen-
sion, fine and pumshment

8. (1&2) Certificates of service to

Police officers to be given
by Commissioner of Police.

(8) Effect o f suspension of
Police officer.
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1348 F: HYD. ACT IX |

9. (1&2) Power

'10. (1&2) Power to appomt specml

11.

3)

(3)

12.

13.

14,

Saving in case of disease etc.

City Police

(Translation)

to appoint addi-
tional Police officers.

Notice shall be given for
discontinuance of service.

Pohce

Refusal to or neglect in
discharge of duties.

Fixing of divisions, sections
and beats.

Power of Commissioner of
Police to issue rules as to
organisation of Police force.

Powers of Commissioner of
Police to make rules regard-
ing the discharge of duties
of Police officers.

Police officer not to with-
draw from service without
permission or notice.
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City Polzce [1348 F HYD ACT IX

( Translation )

o 15, (1) Return of cértxﬁégte-
’ erv1ce ‘arms etc.

(2) . Warrant for "séi,z.-ure.'" Lt
16. Police officer to be deemed
always on duty,
17. Prohibition asto other
employment
18. g,g_anshable acts by Pohce
officers, -
J19 L Vexatlons search etc by
‘" Police officers. - L
20. - Making false statement to

obtdin employment.

CHAPTER 111

Police Regulations and Rules for
“,preservation of order. :

g

“ Power to. ‘make . rules. for
regulation of traffic and for
preservation of orders.
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[1348 F: HYD."ACT IX . City Police

( Translation )

SPECIAL ORDERS

22. (1) Powers of Commissioner of
Police and other Police"
officers to give directions to

' the pubhc.

Powers to issue orders for
prevention of disorder.

(2)

o "
Power to prohibit assembly
and procession,

3)

PoWei‘s to reserve street or
public place for any public
purpose,

*)

Power of Commissioner of
Police to issue orders for
the prevention of riot or
disturbance.

23. (1)

Compensation for loss etc.
to lawful occupier of build-
ing or place taken possessmn
of or closed by Commissioner
of Police.

(2)
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City Police - .

(3)

24. (1)

(2)

25.

2

26.
27. (1)

(@)

(1)

[1348 F: HYD. ACT IX

( Translation )

D{Ep'ute as to compensation
to be settled by the. Chle{

C1ty Magxstrate

. Powers to issue orders for

maintenance - of order at

. religious ceremonials.

Such orders to be subject to
decree etc. of Court.

Powers of the Police to
‘prevent. disorder at public
place of amusement and
public resort.

. Employees of Police to have

general permission to enter
such places.

Dispersal of gangs or as-
sembly of persons. -

~ Destruction of stray dogs.

Muzzling or seizure of dogs.

Saving as to dogs wearing
collars, )
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1348 F : HYD. ACTIX] City Police

( Tranlastion)

(3) Destruction or sale of dogs.

(4) Proceeds of sale how dis-
-posed of.

5)
28.

Mode of recovery of - ex-
penses. -

Destruction of suffering and
unfit animals. .

CHAPTER 1V

Executive Powers and V
Duties of Police. -

Duties of Police Officers.

29. - Duties of Police officers.

Powers of Police Oﬂice:rs to

Arrest Without Warrant.
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City Police
30.
31.

32

34,

35.

36.

Enfdfcement of

[1348F: HYD.ACT IX-

Tidnslation )

When Police may arrest
any person without warrant.

' Other powers of arrest to

Police officers.

orders
issued under sections 22, 23,
24, ‘

UNLAWFUL ASSEMBLY

Requisitioning military aid
to disperse assembly.

Duty of ofﬁcer commandlng
military acquired to dis-
perse assembly by Magistrate

- or Commissioner of Police.

Power o f Commissioned
officer to " disperse unlawful

_ assemnbly.

Bar of pro‘secﬁtlon for acts
done under sections 33, 34
35.
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1348 F: HYD.ACTIX]  City Police

37.

39.

40.

41,

14

. (1) Recovery of amount through

(3). Property to ‘be at- the

( Translation )

(1) Mode of recovery of com-
-pensation for injury , caused
"by unlawful assembly.

(2) Exemption from payment
of compensation.

. Municipal Commissioner.
UNCLAIMED PROPERTY

(1) Police to take charge of
- unclaimed property.

(1) Commissioner of Police to
issue proclamation.

(2) Immediate sale of perlshable
property

(1) .Property to be dehvered to
to person entitled.

(2) Power to take security.

disposal of Government in

case no cla1m or ob]ectlon is
_ filed.
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City Police [ 1348 F: HYD. ACTIX | ~—~——" 0L oI

(Translation)

CATTLE 'P.OUNDS. | | d / 57/5)’/5’ w

42. (D Powe.r to establish pounds UL.‘J/.’!?'/L[(]/ b;U );’[é‘ I

for cattle and to appoint

keepers. o -Jw"le//'[JL/U/ J/|
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45. (1) Power to inspect and seize
{alse weights and measures,
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1348 F: HYD. ACT IX] .

49.

.50,

51,

.52,

53.

48,

City’ Pollce

(T vanslation )

_CHAPTER V

- PROCEDURE

‘Special powers of Commis-

sioner of Police to summon
witnesses and record their
statement.

Power to search for persons

confined.

Report of investigation by
subordinate Police officer.

Powersto take- i custody“
offenswe weapons.

- Release of person arrested.

Execution of warrant recei-
ved for executlon from
outsxcle the City 11m1ts

Warrant dlrected to Police

officer for execution outside

the jurisdiction.
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City Police [ 1348 F: HYD. ACT IX

55.

56.

" 57,

58.

(Translation)

Person arrested to be
brought before Criminal
Court or Commissioner of
Police. '

When bail or bond may be
taken from person arrested.

SEARCH WARRANTS.

Disposal of articles discover-
ed in the execution of
search warrant issued by a
Court outside the City Police
limits.

Power to seize documents
or articles produced.

CHAPTER VI

OFFENCES AND PUNISHMENTS,

59.

Wilful trespass.
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1348 F: HYD. ACT IX ]

- 60.

6l

62.

63.

64,
65.
66.

67.

City Police
(Translation)

‘Faclse alarm of fire.

. Person being found wunder

" suspicious circumstances
between sun set and sun
rise.

Possession o f

suspected
articles. -

Carrying intoxicating drugs,
etc., into hospital or military
barracks.

. Omission to report as to

suspected articles.

Taking any article on pledge
from chxld

Miscellan‘eous acts declared
to be offences.

Letting off firework, burn-
ing straw etc., or- firing gun
in or near a public place.
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City Police -
(Translation) ’
6. 'Exposmg of body in in-

69, .

70.

71,

72.

A

74,

75.

. Contravention of

_decent manner.

" Begging alms in mdﬂcent
‘manner,’

Indecent acts in street' etc.

v

Indecent behaviour in
Court, Government offices

~ or police station. -

notices
affixed in Government

. buildings.

Committing nuisance in or

near public place.

" Permitting disorderly con-

duct in public place.

Cheating at games.

[1348 F: HYD. ACT IX
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1348 F: HYD. ACT IX]  City Police
(Translation)
76. ' Contravention of rules and

77.

78.

79.

80.

- 81,

82.

orders i s s ue d under this
Act.

Entering in City Police
limits without permission
after expulsion,

Prosecution in certain
offences not to be compul-
sory. -

Prosecution under other
enactments,

CHAPTER VII

MISCELLANEOUS

Disposal of fees, reward etc.

Method of proving orders
and circulars issued.

Rules and orders not to be
deemed invalid.

e e e e o
R WEN A R

'&’?j('bfl;ﬂlfdwdw -

~120I6

L,f@/&fd_u,é«d‘]ﬂ;y -

(_{l i;.//b/z,.ll!lfqﬁ(l/’au/:‘v" -
g

St g L
¥4

[4

.L‘/Jutgcffg“}}f: -

- 2"
|

M‘;J/" 'y p/’.‘}("&:‘ 1 uf’(i/
s
‘C’JJ“‘L"K(‘{’/’ - Al

POl

-

{’A..J”e‘/ﬁ‘f&lyuij -

.o d )
Y res

111

A

AT



@

84. (1)

- 85.

© 86.

2

€)

4

[1348 F: HYD. ACT IX

. City Police
(Translation)
83. (1) Mode of action by persons

interested for cancellation
and amendment of orders
issued.

When | suit shall lie - to
declare order unlawful.

Specifying - conditions etc.
in licence and permits.

Suspension and revocation
of licence etc.

When licence - is suspended
or revoked the person shall
be deemed without licence.

Production of licence . on
demand.

Mode of pubhcatlon o f
notlﬁcatlon

Permission etc.; of Commis-
sioner of Police may be
proved by writing under
his signature.
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1348 F:HYD. ACTIX] _ City Police

(Translation)

87, Notifications may be signed

by seal.

88 (1,2) Saving for Magistrate or
Police officer for any act
done in good faith in dis-
charge of duties.

Prosecution or suit to be
filed within three months.

3)

Suits in certain cases shall
be dismissed.

“

Schedule.
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1348 F: HYD. ACT IX] City Police

( Translation)

THE HYDERABAD CITY
POLICE ACT

. No.IX of 1348 F.

( Received the assent of H.E.H. the NizamL

. on 30th Shehrewar 1348 F.)

Whereas it is expedient to con-
solidate the law relating
to the - Hyderabad City
Police so as to make the
. Hyderabad City Police an effective
means for prevention and detection
of crimes, maintenance of peace and
. investigation into circumstances; It is
hereby enacted as follows:— o

Pfeamble,. S

CHAPTER I .

Preliminary

‘1. \This Act may be called the
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[1348 F: HYD. ACT IX
 (Translation)
Hyderabad City - Police
Act and shall come into
force from the *date of its
publication in the Jarida
within the limits which are now pres-

Clty Police

Short title,
commence-
ment and
extent,

cribed for City ‘Police or which the.

Government may, from time to time
prescribe,

2. (1) On the commencement of

‘Repealof  this Act all enactments
previous which are inconsistent
epactments,

"with a repetition of the
provisions of this Act shall be deem-
ed to have been repealed.

(2) Al rules and -certificates
.issued, appointments- made, powers
conferred and orders issued under the
previous enactments before the com-
mencement of this Act shall, so far as
they are not inconsistent with the
provisions'of this Act, be deemed to
have beenissued, made, conferred and
issued under this Act. -

*Published in Gazette dated 5th Aban 1348F,
\ ’ ) .
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1348 F: HYD. ACTIX 1 City Police

(ZTranslation)
3. In this' Act unless there is
something repugnant in

Definitions. . .
T ons . the subject or context:—

(a) the words ‘‘complaint,”
“investigation,” ‘‘offence,” “‘cogni-
zable offence,” ‘non-cognizable
offence,” ‘‘bailable offence,” non-
~ bailable offence,” “officer in charge of

" police station” shall respectively have _

the meanings assigned to them in
the Hyderabad Code of Criminal
Procedure;

(b) “Police officer”” shall be
deemed to include every member of
the City Police force appointed under
this Act and shall also include the
- Commissioner of Police, Deputy or
Assistant Commissioner of Police, and
subject to the provisions of sub-
_section (2) of section 9 and sub-sec-
tion (2) of section 10 shall also include
every person who has been appointed
as an additional or special Police
officer;

(c) ‘*officer in-charge of section”
shall include, - when the Inspector of
the sectionis absent or unable from
illness or other cause to perform his
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City Police  [1348 F : HYD. ACTIX | % ‘»f:’;vik’(éf‘ ‘”{. "-’-—».”J!'Kfi/
T (Translation) ey R »
‘duties, the next senior Police officer Q’({:"IMJ‘:’&' m;d 144 J'}"rf,(?’a’f

in the section or such other officer as

Y2
the officer of the Division may, with i y : i :
- the sanction of the Commissio};ler of _(‘,SL_;J'{ _Jfk{f"tf;&f’ wa’
» Police, appoint in this behalf; ~ - L s
g _ 2 A G g b
- % a v L .«v’/ -
2 AU 0k QNI b
- S
3 » ﬁ;‘ 77,.
| Ak ()
d) The word. ‘“cattle” shall (i V5T YT <
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“sub-section (45 a) of section 2 of the

. . -
General Clauses Act No. IIT of 1308F; | u«"‘dr .y d&ym L)
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L e
Rlgef o pe ospr (2)
(e) “prescribed” means prescrib- e ,"‘ oo
ed by.rules made under this Act; - *‘-(:-7 Lﬁ‘ o7 I &-—afz’—//c/
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(f) “signature” shall have the l_;’.’ U’UUJU Q},,:«‘JQ 2 .,__:_f) /\J {K’;—
same meaning as defined in the e ' ’
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. . 8 ; A - A i - o
General Clauses Act‘N\o Il of 1308F .2 d@:/fg’ e A 9y L2

7 =z . vas ,‘ M
, P Lh[:"?/n{ (M)
() “p\iblic place of amusement”’ L ‘ Sy ey s
means every place or house or tent.or —-»17 o ’g ,.:_{7 f 4/ Mﬁl( {e L’;‘ ‘/Z

enclosure or booth or any other build- - p —

ing whether permanent or temporary , L}.D‘“" ‘4 - .1

where singing, music, dancing or any 0s0lPd WD, £ g/ L!:J le>
diversion or game and anything giving :

amusement or the means of carrying




~ 1348 F: HYD.ACT IX] = City Police

( Translaiioh)

-on the same is provided ami to Whicfx
thé public ére admitted either on
payment of money or with the inten-
tion‘ tha-f rﬁbney may -be collected
from them on admission and shail

inclnde the race-course,  circus,

theatre, music and dancing hall,

billiard room, gymnasium or any

other place allotted for such purposes;

" (h) “‘public place of entertain-
ment” means any enclosed or open
place to which the public have access
and where any kind of articles of food
and drink are supplied for consump-
tion by any person or for the profit of

. any person owning or having any in-
terest in or managing such place and
shall include a refreshment room, tea

-house, liquor house, boarding house,
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City Police
(Translation)

lodgmg house, hotel, tavern or sendhl,
wine.ganja, toddy, bhung or opium
shops .

(i) “‘street” includes every road

foot-way square or passage whether a_

. thoroughfare or not over which the
public have permanently or . tem-
porarily right of passage;

(j) “public place” also includes
-the place within the premises or enclo-
sure of any public building or. monu-
ments and all places to which the
public have access for drawing water,
washing or bathing or for the purpose
of recreation; _

(k). ‘“‘vehicle” means every kind
of carriage, cart, dray, hand-cart and
other wheeled conveyance which is

used on a street for conveyance or.

transport and also-includes a blcycle,
tricycle and automotor car,

{1348 F: HYD. ACT IX.
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1348 F: HYD. ACT IX ]
(Translation)

City Police

~ CHAPTER IL
of ‘the'"Police"» Force.and Additional and

Special Police.

4. For the City of Hyderabad

Organisa-  there shall be appointed
tion of - a Police force and its
Police.

. strength and constitution
-shall be as may be prescribed in
accordance with the orders of the
Government issued in this behalf from
time to time.

5. The control and supervision

* Appoint- of the aforesaid Police
mentand  force shall, subject to the
?f;?iz:al of  orders of the Government,
Com- be vested in an officer who
missioner.  shall be called the Com-

missioner of -Police for the City of
Hyderabad and who may, from time
to time, be appointed and removed by
the Government.

6. (1) The Government may from
time to time appnint one

Appoint-

ments of or more Deputy Commis-

Deputyand sioners and one or more

Asstt, Com-  Assistant Commissioner,

missioners. or may remove any
16
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City Police
. (Translation)

Deputy Commissioner or ~ Assistant
Commissioner so appointed.

(2) Every such Deputy Commis-

v . sioner shall sub]ect to the
Powers of

Deputy and " orders of the Commission-
Assistant ‘
Commis- er of Police, be competent
‘sioners. + . .

to exercise all powers or

. perform some of thedu-

ties whick'n arerequired to be pérformed
by the Co'mpiissioner of Police under
this Act or any . other enactment for
the time being in force and every
Asé;istanig Commissi’onef of Policé ap-
pointed -ﬁnder ‘section 7 shall exercise

such powers or perform such duties as

may, from time to time, be confer-"

red upon or assigned to him by the
Commissioner of Police; but the powers
vested in thé Commissioner of ‘Police
under sections 21 and 47 .of this Act
shall not be exercised by a Deputy or
Assistant Commissioner referred to in

this sub-section.

7. (1) The power to appoint and

122
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- City Poliée :

'[1348 F: HYD ACT ]X

(Translation ) '

-+ promote an Inspector,

- Powers of Sub-Inspector and other
2gg°};?g£g‘_‘t subordinates of the force
. tion. .~ . .shall vest in the Commis-

sioner of Police. The
Government shall have the power to
appoint the Deputy Commissioner and
Assistant Commissioner of Police.

(2) .- The Commissioner. of f’&lice
may; subject to such rules

Powers of and regulations, as the.

dismissal,

discharge, Government may from

.demotion, time to ‘time promulgate
* suspension,  in this behalf, except the

fine and Deputy  Commissioner

punishment.

_ and Assistant Commis-
sioner of Police—
e .

(a) dismiss, discharge, demote,
suspend or fine to the extent
of half the salary, aniy member of the
Police force when any member of the
force commits neglect or fails to per-
form duties or contravenes the provi-
sions of this Act or of the rules made

.-thereunder or commits gross mlscon-
. duct’ durlng ‘leave ; or

v

: (b) impose the punishment of
attendance .in a Police station for a
period not exceeding three days upon

- a member of the force inferior in rank
- to that of a Head Constable, who_'in

s
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- [1348 F: HYD. ACT IX
" (Translation)

his presence commits a gross wrong or
.behaves insolently and
nately

Cn‘y Police.

(3) Nothing contained in ‘sub-

section (2) shall affect any criminal:

proceeding by which any criminal
liability or charge is established for an
offence against any Police ofﬁcer

8. (1) Every Police officer appomt-
ed by the: Commissioner

Certi ﬁcates

ofssrvimoto Of Police shall, at the
Police offi- . time of appointment be
cers tobbe given a certificate of
given by : :

Commission. SErViCe in the form (A)
e of Police. " -annexed hereto under the

signature of the Comnmis--

sioner of Police. . Al} the powers, pri-
,vileges, functions and responsibilities

shall be conferred arid imposed upon '
- the Police officer by such certificate.

(2) Such certlﬁcate shall, be
deemed to be void when the. person

named therem ceases to be m Police I

Servme

insubordi- .
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| 1348F HYD. ACT IX] .: + City Pélice
: (Translauon)

(3) When a' Police ‘dfficer "is

i suspended from his office
- Effect of p

- 4 his powers, duties and pri-
suspension - . .

. of Police vileges. shall be tempor-

. officer. arily suspended and such

Police officer shall not, by
* reason of suspension, be deemed to be

excluded from'the definition of Police |
officer -but shall be deemed to be sub=.

ject to all the responsibilities, prohl-
bitions and comphance with orders-in
the same manner as he would be if he.
had not béen suspended

9::(1) TFhe Commissioner of Police
Power to may, in his discretion,.
' appoint appoint, " in cases given
additional  below, for such 'time and
Police offi-  on siich salary and on such
Cers. -rank as he may think ‘fit,
addmonal police officers'to keep’ peace
or preserve order at any place or in
accordance with the provisions of this
Act and under any other law intended
for the prevention of any spec1al class
or classes of.offences— . ! .z -
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- City Police
(Translation)

(a) on the application of any
person at the expenses of such person,

(b) without any application at
the expenses of any person for whose
profit or benefit any work on a large
scale is done or any public amusement
is held when it is likely to cause in-
convenience in traffic or attract a.

. ‘large concourse or crowd of people.

(2) Every additional police officer
so appointed shall on appointment--

- (a) be given a certificate in the
_ prescribed form,

. (b) 'have all the powers, privil-
‘'eges and duties of a Police officer as
are spec:ﬁed in the certificate, and

: (c) be subject to the orders of
L the Commissioner o6f Police.

[1348 F: HYD. ACT IX]|
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1348 F: HYD. ACT IX |
( Translation )
(3) In every case in which Police

City Police

Noticeshant  Officers are appointed on
be given for the application of any
discontinu-  person, such person shall
ance of

give a notice in writing
to the Commissioner of °
" Police fixing a period of one month
and requiring him to terminate the
services of such Police officers within
one month or a lesser period from the
date of receipt of notice as the Com-
missioner may fix,

service.

(4) The Commissioner shall on ap-
plication account for the monies re-
_ceived by him towards the expendi-
ture on account of the . addltlonal
police officers. ‘

(5) In any case under this section
if any dispute arises the decision of
the Chief City Magistrate shall be final
as to the account to be paid and the
person by whom it is to be paid and
the sum so determined may, on the
request of the Commissioner of Police,
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[ 1348 F: HYD. ACTIX |
(Translation)

be recovered as fine by the Chief City
Magistrate.

City Police

10. (1) The Commissioner of Police

may, at any time when he

Power to
appoint
special
Police.

thiﬂks it immediately like-
ly that a disfurbance ora
disbute may take place or
the public peace may be disturbed
and that the ordinary Police force is
insufficient for the protection of the
life and property of the inhabitants
of that place, appoint as special Police
officer any healthy male between tﬁe

age of eighteen and fifty-five years. -

N |
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‘1348 F ~HYD. ACT IX|
L (Translatzon)

(2) Every special Police officer so
"employed shall on appointment—

- . (a) receive a certificate in the
-prescribed form, :

" (b) have all the powers, privil-

eges and safeguards, as a Police officer,

(c) discharge all duties as may
be assigned, to him by the Commis-
sxoner of Pohce, and .

.. (d) be subject to the orders of
‘the Comm1ssmner of Police.

(3) Any person who has been ap-
Refusal to . Pointed as a special Police
orneglect in  officer under this Act re-
discharge fuses without reasonable
- of duties. cause to work as a special
Police officer or neglects the discharge

17

City Police|
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City Police [ 1348 F: HYD.:ACT IX

- (Translation )

of hi$ "duties “or takes ob]éctlon to"

comply with any lawful order or dir-
ection. given in connection with the
" discharge of duties, he shall be pun-
ished with fine whlch may extend to
fifty rupees.

11 @ The Comm1551oner of Pohce

Fixing of may—
Divisions, -

- sections and
beats ‘

~(2) d1v1de the’ Clty of Hyder-f

" abad into any particular and fixed
number of police divisions ;

.>>* (b) divide the divisions into as

many sections and beats asmay appear |

to him to be proper ;

(c) fix the limits and extent of
such dxvisxons and sectlons

(2) Every such’ d1V151on shall be

under an Assistant Commissioner of
Police who shall be called Divisional
Officer and every section -shall be
under the control of an Inspector and

every beat shall be under a sub-Ins-..

‘pector :
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1348 F: HYD ACTIX] City Police

( Translatton)

Provxded that these prov151ons shall

“be subject " to the . supervision ‘of the
‘Government. :

12, ’I‘he Commlssxoner of Pohce.

Powers o_f
Commis-
‘sioner of
Police to
issue rules
#s to orga-
nisation.of .
Pohce forcé

may 1ssue such orders with

;egard to the followmg

expedlent

(a) Recruxtment orgamsatxon,
instruction, clasmﬁcatxon, discipline

and general supervision of the force; -

. (b) The number and descrlpﬁdn
"»ﬁ-uof arms and “.other. necessaries .to be
e gwen to the Polxce, and

. (c) The
Police fund and management and
control .
. duties:

- Provided that these. orders. shall

be subject to. the. supervision of .the
Government

_ matters as he may thmk,

establishment of any’

“thereof * for observance of-
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[1348 F: HYD. ACT IX

“City Police
' (Translation)

13. (1) The Commissioner of Police

Powers of T ]
Commis- may make rules not in-
sioner of '
Police to consistent with this Act
make rules ‘
regarding :
the dischar- or any other law for the
ge of duties ) '
of Police  time being in force for the
Officers. )

- following matters.

~ (a) Prescribing and a551gmng the

v duties of Police officers of

whatever rank or office and
determining—

(1) the manner in which ; and.

(2) the conditions subject to which
they shall exercise their powers
and perform the dutles as-
signed to them ;

(b) Determining the residence and
lfodgmg of the members of the
orce

(c) Issuing directions for the col-
‘lection of the means. of intelli-
gence and information or res-
tricting them ; and
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1348 F HYD ACTIX] .
(Translatton)

Ctty Police

(d) Prescrlblng the forms of. .certis
ficates of services to be award-
ed to the addxtxonal or special

i Pohce officers ;"

Prov1ded‘.thaf the rules'made under
- this section shall be sub]ect to the
control of the Government.

(2) A copy of the rules mads. and
issued under this section shall be: kept
in every pohce statxon

No Police officer shall

14.(1)
“ - resign his office or with-

Polizeoffi-  graw himself from his
cers not tc . . .
withdraw - duties without the written
from ser- permission of the Commis-
© vice with-  sjoner of Police and if no
out permis:  ¢y;ch permission has been
sion or ¢ i
notize. obtained no Police officer

other than a special Police
oﬁicer shall re51gn or withdraw until-
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© 7 (Tvanslation) - : I o
. (a) the "expiry after ‘feceipt .of - f’/M UJ/LC)UL&/;J;-.L&)_!)
: B R RO A S Lo RS L

‘notice “of his intention in

i by ke Commission AR VOV

City Police  [1348 F:HYD.ACTIX | 7 " 4 & D ii2ans I/ O3

(1) if he is a member of mounted . - oy w 7

Police force, of six months, gj“"'au’{‘f"":,‘”ﬁ 2

. and o : - ; S T
s . .':?J‘,’-I-‘O‘/"

(2) in. any other case of ‘two

J : . : / ERA -
< months, and *, : s o OLHL{&J:‘-JJ!‘-G')(-Y)\

(b)bfu'll dischﬁrgé of ali debts dué.' Co - /o /{.'. 4 ‘,
'by-him_as a Policexafficer to | R ol A U KOs 1-()
the Government or. to any o R N .,,9/
Police fand. ik QJUJ%C:-JUL{U”L}’) J‘b c,&.«/
o o B vyl S
AT B i 1 8

.

. (2) If a Police officer who is on |~ wgd!jjl;-awfq:/)f -(r>"
_'leave does niot, without' reason- S N SERLE L .

_able cause, report himself to | S S D g

daty. Qﬂ‘fth@ expiry of leave, | ' 2 (sl b '?""j‘l"-.(w "
- he shall, forspurposes of ‘this | : 5 . A -
. section, be deemed to have | [ # s . lr_/‘i" y
Withdrawn -himself “from.;the | ° v '//"U%‘L L‘f ) Z/f ’/‘1'
discharge -of the duties con- | |

~ cerning-his office. without per- : ;’_,d) r@:(, d/ub‘ lj ’_3,;‘ {f_ L;;J/[, &; P
L N R S \»\- [ ’ ) . it

. }\.L{tfzbﬁ‘;ﬂ?l b

" mission s N e Y

PN t. ) . . . ) : . ./ ’
- . o, . . 3
: Provided that if any Police- officer ﬁ/ - / - w1
%+ e produces a  certificate | - ) "7' :'»J_'%J"' ) l %" d’k"".’ #4 ki
E::;nogfm " signed by the Police Sur-

, M T Y
disease ctc. geonor by a _Government U) Al L i / d 14 jj] ) e 40 ’/
- " Doctor holding gazetted | - ¥ o !
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1348F HYD ACTIX] . Gity Pahce P e (q,uu_,“,,,wd»,;{;;u
Wy (Translatton) N s

r;nk declarmg such’ Police-officer to P’ /Ji;,r_,v J{f/ /L(J;fu"):’ i 4 é—j

. be unfit for’ Police service by reason -
of any disease or; mental or physical-

weakness “and dlscharges the debts'if | dl) :/b;,g,f@:)?'l.@«wu‘w f;
any, due by him'or gives sufficient . 3 ,

security. to.:the satisfaction of the’ ' ‘_)/
Comissioner of Policé for the payment . G.—faf GJ’/'GQ'J" J‘) LU‘JV(«
thereof;. he shall, "without delay, be «

- given'written.permission.to resign, - - 'u’ sl & }JM’L' Z-J') /:.wu'
| u_;fdwun}/f) d{ﬂ:b{
!J._w-/k{dl)ld o1y
. J%VWL! ( w Mo |
- @’“wn uu 25 wﬁi)iﬁ/

LQ, w; Ly

15 ( 1) Every person employed
Retum of - under this Act shall, on U, J) t-/’M"-“'JU'J’u_)’
certificate ' ceasinig to be.in the Pohce

g:;esngge-, force, return without delay ‘» . },; L/L-// U LuU/ UJK‘/U‘/ d4

to the Commissioner of
Police or to any such person and-at_ / b/ }'/ \
"t’JUJzL— 1(//&7(—(}’; - -77

such place as he may fix, the fo]lowa
mg articles: o .o L R : :

T . (ufc’.lul U‘Q*UJJ/A}J’;}/
e u"‘/UMWAJ:J/uL.)//HZ/

| ../.,,/

(a) Certificate of service, ', o | s
'(b) All llvery, arms. w1thaccoutre- : : %’VJJL‘L?’ i T E U)J)O; (U )

ments and other necessary
articles. furnished. to’ Jhim - for

“the ‘executionof duties.- S Azs; lt/i UU’/U‘JIUﬂf;MUﬂ/ J}.{
- bfc-ﬁc.ﬁ"ﬁ-’./—
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[1348 F: HYD ACT IX
(Translatzon ) W

~(9)" The Commissioner of Police or
any Magistrate may issue
.a warrant for the search

“City Police..

Warrant for

seizure .

" cate of service, arms, accoutrements,

““livery and other necessary - artlcles
not returned under sub section (1),

it

(3) Every warrant so “issued shall

be -executed in. accordance with the;

. provisions of this Act by a Police

s officer .oriif the authority issuing the

same otherwise diréets by  ‘any other
person also

’ _(‘4)'Not“hi'r(1g _inv this seC{io\zi shéll"

~apply to any article which under the

orders of Commissioner.of Police has
. become the property of .the person to
.whom the same was furmshed

CE

16. Every Police oﬂicer not on
- leave or under  siispension

fe‘}‘ii,ebgfﬁ shall, for the purposes of.
deemed al- - this Act,.be” deemed to be,

ways on -~ ~always on - duty through--
duty. _ out the hm1ts of the Cxty

Police.

and seizure of any certifi-.
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B 1348 F: HYD. ACTIX] . City Police

(Translation)

i ‘17. No Police officer. other than

Prohibition 2 sSpecial ' Police officer -
as to other ~ shall, without the permis-
- employ- sion of ‘the Government, -
ment. either as principal or
agent— ’

(a) carry on any trade;

(b) be concerned in any way in
the purchase or sale of any
immovable property- situated
within the limits of the City"
Police or of any interest
" therein. -

accept any other office or
take to any other profession
.or .engage in any other busi-
ness other than his office or
- duties as Police officer.

(c)

18. Any Pohce ofﬁcer who-—

) Punish able
acts by :
Police
officers. -

(a) contravenes the provxslons of
section 17, or

18 137
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City Police - [1348 F::-HYD. ACT IX -

(Translation)
(b) is guilty of cowardice, or

(c) resigns his ofﬁce or withdraws
from the duties assigned to
him in contravention of the

provisions of sect1on 14 of this -

Act, or

(d) wilfully contravenes or neg-
lects any law or rule or order
which, it is his duty as Police
officer to obey, :

(e) is gullty of violation of any .
duty for which no punishment “
is provxded by any other law, .

he shall be punished with imprison-
“ment for a term which may extend to
three months or with fine which may
;xt;nd to one hundred rupees or with
oth.. .

»

I3

19. Any Police officer who—
Vexations
search,
arrest etc.,
by Police .
officers.

(a) without lawful authority or
reasonable cause enters or searches or

u,,wy “ wu»-:tﬁu p,wu,(m' )
Y ‘/b/d:/- (13

}f’,:’)l/.k‘( L/Jluﬂi,a w4 & )
2 m_,wf” il u;u
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. 1348 F: HYD ACT IX]
(Translation)

- -allows any person to enter or search
. any place, building, tent or vessel ;

(b) vexatlously and unnecessanly
seizes any property belonging to any
person;

(c) vexatiously and unnecessarily
detains or arrests or searches any
- person; :

et

.

(d) vexatxously and unnecessarily

delays in producmg before a Magis-
trate or.any other officer before whom
he is bound to produce him, any per-
son who has been arrested ;

~ (e) inflicts unnecessary physical

pain upon any person in his custody ; |

(f) unlawfully mduces or threatens} '

any accused ;

he shall for every such offence
be punished with imprisonment for a
term which may extend to six months
or with fine which may extend to 500
rupees or with both. .

20 Any pérsoh who wilfully

Czty Polzce-
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City Police [ 1342 F: HYD. ACT IX
S (Translation)
M km makes a false statement
faf;e séte- ‘or produce a false docu-
ment to ment for the purpose of
: obtain obtaining for himself or
fn“;gloy' for any other person em-

ployment in Police or re-
lease from such employment, he shall

~ be punished with imprisonment for 2

term which may extend to three

months or with fine which may extend.
to one hundred rupees or with both.

CHAPTER IIL.

Police Regulatiqr.zs._ Rules for

preservation of order.

21. (1) The Commissioner of Poiicé.

Power to may, from time to time,
make rules make rules not inconsist-
{‘i’gnffg“la' ent with this Act in res-

. traficana Pect of the following.
for preser-  Such rules shall, in case of
vationof . clauses (b) and (c), be |
order.

subject to the control of

the Goverment and with regard to | -

the remaining clauses, sanction of the
Government shall be obtained prior
to the enforcement of rules

L.

(a) granting licences to persons..

‘ w1lhng to accept employment at places

e .JMMJUU ;;Lgﬂaﬂd';fﬂyﬁ
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. 1348 F: HYD. ACT IX ]

, where goods is unloaded and for the,

_employed

. regulating the use of streets and public

- cattle, with-a view to prevent danger

pubhc, -

. halting places- for cattle and vehlcles,

. ‘position of lights to be used on vehi-

Ctty Pohce
(Translation) :

carriage of passengers’ baggage out-
side the limits of Railway stations:
and fixing a scale of charges and re-"
numeration. for labour of persons s0

BN

(b) regulating traffic of all kinds
in public streets or public places, and

- places by persons walking, driving,’
-cycling or accompanying or leading .

inconvenience or obstruction to the !

(c) regulatmg the COHdlthI‘lS under

- which vehicles may be parked in pub-
lic streets and public places, and the
use of public streets as temporary:

(d) prescnblng the number and

cles passing through public streets or

oMol sz ek $I1T/0 6 |
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City Police - ['1348 F: HYD. ACT IX
( Translation) .
public places, and regulating the

manner of conveying timber, poles,

‘bamboo, ladders bars, iron beams,
boilers and other unvieldy articles
and the route and hours for convey-

"ing such articles ; e

(e) prescribing, subject to any
notice issued by the Municipal Com-
missioner in this behalf the roads

along which and- the hours during”
which corpses may or may not be

carried ; .

H licensing for or regulating
_the following matters and where it is
likely to cause ineonvenience, delay,

danger or damage to ' the residents or-
the vicinity,

the persons passing in
prohibiting—

(i) the keeping of a place of
public amusement or place of public

entertainment,

(i) the playing of music in
public streets or public places.
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1348 F: HYD. ACT IX]
' “( Translation)

(iii) the illumination in public
"street, or public place, or on any
building adjacent to the public street,
by persons other than Government or
Municipal officers authorised in thxs
behalf,

(iv) the carrying through public
streets or. places of gunpowder or other
explosive substances,

(v) blasting ;
- -
() regulating the entrance or
_exit at any place of public amuse-
ment or place of public entertainment
or at any meeting or public assembly

and providing for the maintenance of"

public peace and the prevention of
dlsturbance at such places,

City Police | ..

P yelS AL T 3G

T[(ua) the using of a loud-speeker
in any public place or places of publxc
entertainment.]

;u} Lol tﬁw/buf% ;( )
o o ot o L
Sogmmsuupupipv et
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tAs amended by Act No. XXIV of 1952 pub-
lished in Gazette extraordinary Ne. 126
dated 25th July, 1952,
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i Ciiy Police . [1348'F+ HYD, ACT IX

(Translation)

o (B Where licence or . certificate -
is required to be obtained under this |

Act, prescribing . the .procedure for

obtaining *it and fixing " the fees for -

any such licence and certificate.

’P.r(;vided,-ﬁivstly, that no person

by virtue of anything contained in

this section émdv any licence granted

R e R S ot e
‘under:any.rulé issued under- this " sec- -

tion, . §hajlv be authorised. to “import,

S

or possess any liquor or intoxicating

drug, in respect ‘of which a licence or-

© permit is reciuired under the Hyder-

abad Abkari Act No. I of 1316 Fasli,

DA .:aL"l’%e:vL‘Ju,Lﬁgww}’%ﬂU

*[(gg) regulating or prohibiting
" the sale of any ticket or pass for
admission, by whatever ‘name called,
to a place of public amusement;]

T Med )
LIpmoynfi b=ilel
IS l@/k.:a{vf hrd

S
sances b5 s
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192 fo | It ol U S
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export, tljanspo'rt, manufacture, sell -

~

Logiike SEASLE

Sk P LT aTn I

_*As amended by Act No. IX of 1951.
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1348 F: HYD. ACT IX] - City Police
( Translation)
or under any other law for the time

being in force relating to Abkari:
duty or ‘shall affect the liability
incﬁrréd by any person under such
law, or shall in ény way affect the
‘provisions contained in the ﬁreworks’
Act and the Arms Rules, or in any
rules made under fhe said Act or

Rules.

» ‘Provided, secondly, that a rule
made under clause (g) shall not con-
tain any condition requiring a licence
for a place of public’ amusement un-
less liquor, s-er{xdhi or any intoxicating
drug, as‘ defined in the Hyderabad
Abkari Act, or opium, as defined in
the Hyderabad Opium and Intoxicat-
ihg Drugs Act, is sold in such place-
or unless such place is kept open for

customers between 9 p.m. and 5 a.m.
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City Police.
. (Translation)
"". (2) The power to make rules under

sub-section (1) shall be subject to the
condition of the rules being enforced
after publication and they shall be °
published in the Jarida in the manner.

specified in section 84.

"(3) Notw1thstandmg the provisions.

-contained -in this section or in any
rules made thereunder, it shall always
_be lawful for the Commissioner of

Police to refuse a licence for or to’

prohibit the establishment of a place

.of public amusement or a ‘place of |

public entertainment by a notorious
scoundral or a bad character.

SPECIAL ORDERS.

22. (1) The Comissioner of Police

Powers of = and subject to the orders
Police of the Commissioner of
Commis-  Police, every Police officer
(S)‘t‘]’]’grpi‘;‘ie not below the rank of an
officersto . inspector may, from time
give direc- . to tlme, as occasion may
tions to the  require, give such orders
public.

‘either- orally or in writing as may be
necessary; but such orders shall not
be inconsistant with any rule made
under section 21.

- [1348 F: HYD. ACT IX

for the following matters .
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1348 F: HYD. ACT IX |
o Transldtion )

(a) the mode of passing, conduct
and behaviour or acts of the proces-
sions, .or assemblies passmg in the
streets ;

(b) prescribe the routes by whlch
. and the time at which such processions
may or may not pass ;

. (c) prevent obstruction on the occa-
sions of processions and assemblies
- and in the neighbourhood of any place
.- of worship during the time of public
" worship ‘and in every case when any
street or public place or any place of
- public resort may be thronged or is
likely to be obstructed ;

~.(d) maintain order in streets, pub-
lic places and all other places where
_public throng ;

~ (e) regulate the music or singing
.-in any.street or public place and the
beating of kettle-drum, tom-toms,

band, drum and the blowing of horns

City Police
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(1348 F: HYD. ACT IX
(Translation)

"' City Police

or -other like instruments in or near
any street or public place ;

. (f);on"the:written . application- of
any person to the Commissioner of
Police if the Commissioner .of Police
. is satisfied that music, singing. or:
the noise of the aforesaid instru-
ments is causing inconvenience to any -
person residing in the neighbourhood
on account of his serious illness or to
the lawful profession by persons resi-
ding in the neighbourhood, the prohi-"

bition of its continuance ;

Provided that when any music ot
singing 'is so. stopped, the person
aggrieved by the prohibitory order
may file an application against such
order to the Chief City Magistrate and
if the said Magistrate is satisfied that
in view of the conditions the said
order is not based on reasonable.
grounds, he may alter or cancel such
order and the Commissioner of Police
shall carry out the order made by the
Clty Crxmmal Court
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", issue orders

1348 F: HYD. ACTIX] City Police ;
(Translation)
(2) The Commissioner of Police,

may, whenever and for

< Powers to . .
such time, as he considers

- for preven- - necessary for. the preser-
tion of vation of the public peace
disorder.

+ and public safety, by noti-
fication, issue an order to the public
or to particular individuals prohibit-
ing the following matters — ’

| (a) the carrying in any public place
of swords, spears, bludgeons, guns,
*lknives] and other offencive weapons;

(b) the collection, carrying or pre-
paration of stones or other means of
casting missiles ;

(c) the keeping or offering for
- exhibition of persons or of corpses or
affigies or other figures in any public
place ;

(d) utterance of cries or singing in
public;

(e) making a speech,” gesture or
" mimetic representation, or the pre-
paration, exhibition or dissemination
of pictures, symbols, placards, or any
other thing which is against morality
and decency or which, in the opinion

‘

*As amended by Section 2 of Act No. XXVII
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[1348 F: HYD. ACT IX

(Translation)

of the Commissioner of Police, is like-
ly to create religious animosity or
hatered between different communi-
ties or individuals or is likely to bring
about commission of an offence or

~ disturbance of the public peace or
induces resistance to or contempt of
the law or of a lawful authority.

City Police

(3) The Commissioner of Police

Power to may, at any time by order

prohibit in writing, prohibit every
assembly kind of assembly or
and pro- procession for such time
cession.

as may appear to him to
be necessary and proper for preser-
vation of peace and public ‘safety;
but no such prohibitory order shall
remain in force for a period exceeding
one week without the sanction of the
Government.

Commissioner of Police

(4) The
' " may also by public

Powerto potice temporarily re-
;isgg‘l’jiz“eet serve any street or
place for any Public place for any
public pur-  public purpose and pro-
pose. = - hibit any  person - from

entering the area so re-
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1348 F: HYD.‘ACT IX]
' (Translation)

City Police

served unless he observes the condi-

tions prescribed by the Commlsswner

of Pohce ,

23. (1) The' Commissioner of
P Police may in order.to

ower of : :

Commis- suppress or prevent  any
sioner of ‘riot or grave disturbance
Police to temporarily close or take
}:’iuer‘;g‘égfs . - possession of any building
tionpof ot  Oof place and may exclude
or distur- ~ all or any persons there-
bance. from or may allow them to

conditions as he may prescribe.

enter such place on such
All

such persons shall conduct themselves
in accordance with such orders as the
Commisstoner of Police may make and
.notify in the exercise of the powers
vested in him under this section.

(2) If the lawful occupier of such

-Compensa-
tion for loss
etc. to lawful
occupier of
building or
place taken
possession of
or closed by

building or place suffers

any substantial loss or

injury by. the action of
the Commissioner of
Police taken under sub-
section (1) of this section,
he shall be entitled to

- apply -to the Commis-

Commis- I C 1mis
sioner of sioner of Police within
Police. one month from the date

of such action to receive
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[1348 F: HYD. ACTIX .

City‘POlice
‘ ( Translation)
reasonable compensation for such
loss or injury unless such action has

. been necessitated by the mode or
intended mode of use of such building
or place or by the misconduct of
persons having access to such, build-
ing or place.

c(3). Where in any case a dispute
arises under sub-section

Dispute as

. (2) of this section, the
(oomBensa”  decision of the Chief City

settled by Magistrate shall be final

‘C‘:‘."; Cfi‘;f . as to the amount of com-

'tr;t’é_' 15" pensation if any and the

person entitled thereto. -

24, (1) If in respect of an actual

or intended assemblage of
a religious nature or cere-
monial or corporate dis--
play or organised assemb-
lage orexhibition or meet-
ing held in any street or

Powers to
issue orders
for mainten-
ance of order
at religious
ceremonials.
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1348 F: HYD. ACTIX]
' ( Translation )

. public place, it appears to the Com-
missioner of Police that a dispute has
“arisen due to such assemblage or its
conduct which is likely to cause grave
disturbance of public peace, the Com-
_ missioner of Police may give such
orders- as to the conduct and be-
haviour of the persons interested

towards each other and towards the’

‘public as may appear to him reason-

able under the circumstances regard
being had of the apparent legal rights
and established practice of the parties
and of the persons interested. Every
such order shall be published in the
place or area wherein it is to operate
and all persons concerned shall be
bound to conform to the same.

- (2 Any order made under sub-
section (1) of this section

Such orders shall be subject to a dec-

to be subject

to decree ree, or injunction or
etc.. of _ otherorderotacompetent
- Court. Court; and the Commis-

sioner of Police shall
cancel or modify the order made by
him when it is made known to him
that the said order is inconsistent
with the decree, injunction or any
other order of a competent Court
made by such Court on the complaint,
suit .or application. of the person
interested as to.the rights or duties
of the person who has suffered injury

20

Ci‘tyb ,th‘ce
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City Police  [1348 F: HYD. ACT IX
’ ( Translation)

by the order of the Commissioner of
Pohce

25. (1) For the purpose of pre-

t ing any serious dis-
Powers of venting any

Police -
ﬁ,‘eprev;f,i - order or unlawful acts or-

disorder at

public place eminent danger to the .

ot amuse-.

mentand  persons assembled at any
public

resort. public place of amuse-

ment or’ at e.ny meeting or assembly
to which - the - public " is - invited or-
allowed, every  Police officer.
of rank superior to that of Head Cons-
table present at such public place of
amusement or meetmg or assembly‘
may,‘ sub]ect to the ru 1 e s and
. orders lawfully made in this behalf,

glve such orders and directions as to

the mode of admlssmn of the public |

to, the conduct of persons attending,
'and maintenance of the public safety
at such places as he thinks necessary;
and all persons shall be bound to con-
form to such reasonable directions and

orders. e
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1348 F: HYD ACTIX]

City Police
(Translation) :
(2) The Police shall have power
to enter every such pub-
lic place of amusement,
.meeting, -or assembly
.without obstructlon for

: Employees
. of Police to
have general.

pérmission
to'enter such . the purpose of giving
, Places . .effect to or carrying out

=~ the provisions of Sub-
sectlon (1) of this section and every
dn'ectlon given thereunder,

26, (1) Whenever it appears to

Dispersalof ¢} e Commlssmner of
gangs or Police—

assembly of

persons.

* (a) that the movements or acts of
any person residing in the City of -
Hyderabad are causing or likely to
cause danger, alarm or harm to the
life or property of any person or
that there are reasonable grounds
to believe that such person is
engaged or is about to be engaged
in the commission of an offence
necessitating the wuse of force
or violen® or an offence punishable
under Chapters, VII, XV or XVI of
the Hyderabad Penal Code or its
about to abet such offences and - when
in the opinion of the Commissioner of
Police no witness is willing to give
evidence in public against such person
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__ demic disease is likely to result from

.- grant; he may, by order in writing . to

-~ person’ or immigrant to conduct him-

. himself to such place or places and by

[1348 F: HYD. ACT IX
( Translation )

by reason of apprehension of harm to
his life and property; or

City Police

(b} that an outbreak of an epi-
the continued residence of an immi-

be served on such person or by beat
" . of drum or otherwise as the Commis-
-, sioner of Police thinks fit, direct such

self in such manner as shall be neces-

.. sary to prevent violence and alarm or

" the outbreak or spread of such disease
or shall require such person to remove

- such route or routes and within such
time as the Commissioner of Pohce
. may prescribe.

, (2) The Commissioner of Police
may direct any person who has been

. twice convicted under section, 69 of

“- this Act or any person who has been’ |

thrice convicted within a period of 3

- years under section 4 or section 13
" of the Gambling Act, 1319 Fasli as

ammended, to remove as aforesaid.
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. any

{1348 F: HYD. ACT IX]
‘ " (Translation)

),(3) The Commissioner of Police
may also direct any person who not
having been” born within  the City
Police ;'limits, has been more than
twice conv1cted of offences -under
Chapters VII, , XV or. XVI of the
Hyderabad Penal Code to remove
himself in like manner from the City
-0f ; Hyderabad or not the enter the
City Police, limits.

City Police

) A copy of such order shall be sent
to the Chief City Magistrate.

: (4) For the purposes of sub-
- section (2) the decision of the Com-
missioner of Police that a person has

~or has not been born within the City
Police limits shall be final.

(5) (firstly)—The Government
may, if satisfied that peace or public
safety in the City of Hyderabad or in
part thereof is disturbed or is
likely to be disturbed on account of
a conflict between different communi-
. ties or groups or sections or gangs,
thereof, declare by a proclamation
(hereinafter referred to as the procla-
mation of emergency) that an emer-
gency exists.
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.. City Police -

subsequent proclamation.

( Translation’)

" “(secondly)—Such ‘proclamation
of emergency——

" *(a) may:be revoked by any. other

(b) shall, in any case, be deemed
to be cancelled after one month unless

before the expiration of such period

. peace and tranquillity,

it has been renewed.

(thn'dly)-—After a proclamation
of emergency has been issued by the
Government under clause first when-
ever it appears to the Commissioner
of Police that the presence, move-
ments or acts of any person in the
city is or are causing or likely to
cause danger or alarm or that a rea-
sonable suspicion exists that such
person has a design to disturb public
he may,
by order in writing to be served on
such person or by beat of drum or
otherwise as he thinks fit, direct such
person to conduct himself in such

~ manner as in the opinion of the Com-

missioner of Police may be reasonable
for public safety or may direct such

"person to remove himself to such

place or places and by such rounte or
routes and within such time as the

‘Commissioner of Police may prescribe.

[ 1348 F: HYD. ACTIX |
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1348 F: HYD. ACT IX]  City Police
(Translation)

(fourthly)— Any person aggrieved |
by an order of the Commissioner of
Police made under clause third may
appeal to the Government within ten
days from the date when such order
is.made. ,

(fifthly)——An order passed by
the Commissioner of Police under
clause third shall, subject to an appeal
mentioned referred to in clause fourth
be deemed to be final.

(sixthly)—Nothing contained in
this section shall require any Police
officer to disclose to the person against
whom an order is made under clause
third or to a Court'the sources of his
information or any fact the communi-
cation of which may, in the opinion
of the Commissioner of Police reveal
the name or identity of person g1v1ng
information. -

(seventhly)—Any order made by
the Commissioner of - Police under
clause third or by the Government
under clause fourth shall not be deem-
ed to be operative at the expiration
of proclamation of emergency.
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[1348 F: HYD. ACT IX
( Translatzon )

(6) If the person who has been
ordered under sub-section (1), (2), (3)
or 5 fails to refuse to remove himself
outside the City of Hyderabad or
enters the City of Hyderabad within
the prescribed- period,. the Commis-
sioner of Police shall cause him to be
arrested and removed in Police cus-
tody to such place outside the City of
Hyderabad as may be suitable in his
opinion. :

City Police

(7) Before an order under sub-
section (1), (2) or (3) is passed against
any person, the Commissioner of Police

or any officer authorised by him not’
below the rank of an Assistant Com-
missioner of Police, shall inform such
person in writing of the general
nature of the allegations against him
and give him sufficient opportunity of
explaining those allegations..

- If such person makes an applica~ - f#./

tion for the examination of any witness .

produced by him, the Commissioner of
Police or such officer shall grant such
application and examine such witness

unless for reasons to be recorded in -

writing he is of the opinion that such
application is made merely for the
purpose of vexation. or delay. Any
- written statement put in -by such per-
son shall be filed with the relevant
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1348 F: HYD. ACTIX|  City Police] - .23} f“":q;utﬁazﬁxzwwi(ms‘
| (Tfanslatzon) L | d}l/ JU{UQL o G@/Lf}
record. Such person shall be entitled
to appear before the Commissioner of M 2/ W/‘/ jf U b~ /
~ Police or the said officer by a pleader ok
- or attorney for the purpose of explain- ' ‘) 1. 1'/,/ bé’ ‘)’é",”/ UQ f- V" 4 l/
“ing the alligations against him and |

for the purpose of examination of };;jf(&b L ’UIJ_{}JL}C‘:’JU:.J/ b

- witnesses produced by him, . '
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(8) The Commissioner of Police FdlrouFos (”/‘}U U’/—( n)

or the officer authorised under sub-
section (7). may, for securing. the U/'-’UM fo7 L (ﬁf/ ¢ ‘)U‘J J

attendance -of “any person against

whom an order is proposed to be made ( Yycrr-¢ l)Lf‘J LY ZU} A—-é:

under sub-section (1), (2) or (3), exer-

cise all or any of the powers of a Court O/UJUA?]»WV‘ ?—J/’/LﬁJ L?G

under sections 63, 65, 66 and 67 of the

Hyderabad Code of Criminal proce- / s (_,: d/
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City Police ~ [ 1348 F v HYD. ACT IX
e {( Translatzon) ‘
(9) Any person aggrleved by an

~ order made by the Commijssioner of

- Police under sub-section (1), (2) or (3)

may appeal to the Government with-

“in thirty days -from.the’ date _when
such order is made.

"~ (10) Any order passed by the
Commxssmner of Police under sub-
section (1), (2), or (3) or_by the Gov-

-~ ernment ~under sub-section (9) shall
not be called in question in any Court
unless the- Commissioner of Police or

“the ‘officér mentioned in sub-section
(7) had not followed. the procedure
laid down in the said:sub- section . or
there was no material before the Com-
missioner of Police upon. which he

could have based such “order~ or -the

Commissioner of Police was not of
“opinion that witnesses were unwilling
to give evidencé in the public-against
_the person in respect of whom an
~order was made under sub-section (1).

) (11) Nof;hlné contained " in " this

sect1on shall require any Police officer
to disclose to the person against. whom
an order is made under sub-section
(1) (2) or (3) or.to aCourt the sources
of his information or any -fact.the
' Commumcatmn of which may, in the

opmlon of the Comm1551oner of Pohce,

P _’;i"/;é;uc‘)a;tély s dTSo36
‘/févﬂdu’f/ u"fﬁf )
/:"u’ut'd.a k¢ - u;u“f./“'

/A.«U-/—U:c f~)d—J:MC// Ld/f‘:u

l/‘éﬁ b /u"d b

mnm.mwf./’fa/< fo)

dwb/ ks )M"J{G 357 w'dj// /’

&5 T '_"/'fuu’..»‘ﬂ/
Lo S it o b IS
it /(L(;,wf J.@uffuﬂ .
‘wzu&f’ a2 t/dfuw’bgﬁ
/@f,o—wcf Adu/ u//‘_,,‘ﬁ
w:«‘,,.,;w/w_;uaéﬂo:/

e fdfnuﬁ,/o”iu’eﬁ—a.

VZ—UU/&/UO@JU‘ fsemy

0”240’/ U“’(JU/U u/ Is0uf .
wb(éa’/ Pker)- e lFol
a/ O w.:yf/uiwb/% |
JUL,WL/ a;zw’u!f”u&l"
162




1348 F: HYD ACT IX]
B (Translatwn)

;. reveal. the name or: identity. of the
person giving 1nformat1on

~City Police

. 27 (1) The Commissioner of Police

~ - may from-time to time'b
Destrustion y ime y

. notification proclaim that
) 32;?” ._any stray dog found, dur-

- ¢ ing such time as may be
specified in the notification, wander-
.ing -in. any.'street or in any public
place shall be destroyed and every
~such dog found in any street or public
- place-during the hours' mentioned in
the notlﬁcatxon shall be destroyed.

(2) The Commissioner of Police
“may by public notice,

M
S,;‘,f,ﬂ‘e"gf“ require that every such
. dogs. . . dog as may be.in anmy

street or public place and

not led by .some person, shall be

- “muzzled in such' a manner as to pre-
vent. it from biting, while not causing
s inconvenience to it in eating or brea-
“thing and every Police officer may, so
long as such notice remains in force,
destroy, or take possession of and
detam any dog not so muzzled and
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>, ._:‘Ci'ty Poli;:e
e (Translation) .-

found asfray beyond the »premises~ of |

the owner:

Provided that any dog so found,
with a collar bearing the

Saving as  name or address- of its
‘ 536335; owner, shall not, unless it
is rabid, be forthwith des-

: colla.rs .
. troyed; but .it shall be
detained and information thereof be
given by post or otherwise to its
.owner. _

(3) ‘Any dog whxch has been, de-

Destruction  tained under sub-section
orsaleof  (9) remains without the

 dogs. owner providing with a

muzzle for 3 clear days and paying all
". expenses for such detention may be

~ 'sold or destoryed with the sanction’

and under the order of Commlssmner'
of*Police.

@ The proceed of the sale of
any dog under sub-section
(3).shall be applied.as far
as may be towards the
expenses for it detentlon

Proceeds of
sale how
. disposed of.

|
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1348 F HYD. ACT IX] Czty Police
{ Translation )

”~an‘fhe-'Government shall be entitled

to appropriate  the balance if any.

(5) Any expenses incurred for

Mode of re-
covery of
expenses

the detention or destruc-
"~ tion of any such dog
shall, subject to the pro-

" visions of sub-sectlon (4) of -this sec-
_tion; be recoverable upon a warrant.

by the Commissioner of Police as fine
ander section 316 of the Code of

: Criminfal Procedure No. IV of 1313 F.

- and unfit

‘(1) Any Police officer who in
any street or. place other
other than a place of
worship finds any animal
other than a cow or a bull
so diseased, or so severely
wounded and in such a _physical con-
dition that in his opinion it cannot
without cruelty be removed therefrom,.
shall, if the owner of the animal is
absent or does not content to the
destruction of the animal, at once
summon the Veterinary officer of the
area in which the animal is found and
'if the Veterinary officer certifies that

28.

Destruction
of suff ermg

ammals

“the animal is so mortally wounded or

severely diseased or in such a physi-
cal condition that itis cruel to keep
it alive, the said Police officer may,
without the permission of the

}
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City Police  [1348 F: HYD. ACT IX
(T ranslatzon )

owner, destroy the ammal or cause

it to be ‘destroyed. But if * the

Veterinary Practitioner is of opinion
that the animal can be removed from
the. place were it is found svithout
Ica,‘lrsing“it great strfferihg; and if the
" ownet - or - person‘incharge of the ani-
-, ‘mal, or in his absence any fother;'-p‘er-

son present on the spot, is wxlhng or

offers to remove the amrnal to the’

nearest veterinary hospltal within
‘such time as the Veterinary Practi;
tioner considers reasonable, the Vete-
rmary Practltloner shall allow the
amm_al to ‘be so. rerrroved If the
| oWher or i)ersoh irxcharge of the “ani-
'i‘_.‘ ‘mal -or .‘any_ .other "persoriA does not
: opnse_nt or“-fails so ‘to remove the
_ammal the Vetermary Pract1t10ner
u rhay dn'ect the Pohce ofﬁcer to remove
"‘the ammal before it s destroyed to

--such plaee as he may think'fit:

Provrded that when any ammal is

destroyed in any street or public place

- 166

ATk ek STTOI G

017156y llh do o o
%WCW}-’V/J ‘n‘«‘f‘./‘y (J‘/' .
s3] 2P 5 o u Lﬂc—-—fjj _
= L"u:’.&w;;///uh it i

hqu/u’w:,é——//u’Md/lu”

- L«.» 4;-; mﬂf/tﬂ;« u’.)lad =

AT 1o sk T Lo 2ol

J/cg_of.a;:g;go/%p g;/:f |
g et SIS S
B I PP T

_z_'._ (WU/J d;:-:uu_ay

| /fm;_tf/ow.;,_“uy

,.,u&;/w;wmft.ﬁ

/ ;’u’// rww nf’]ﬁ 4 /u" :
u-/u/c,/‘m $F 21

| ‘..au/zw,/wy/.//;/ S
a:/ﬁ—(z&/wlft_«ﬂ(f'!u’.
gu@’f;/uuw/ﬁw



1348 F: HYD.-ACTIX]|  City Police

( Translation) ' L.

it shall, as far as possible be screened |

* -from the public gaze while it is being

destroyed.

Epranatum —For the purposes of.:
thxs section the word ‘‘bull” shall not "

be deemed to _;nclud_e “bullock”’.

o "A\(Z)‘. The Government ‘may ap-.

“point such persons as it thinks fit for
veterinary treatment to be Veterinary

Practitioners . for the purposes of this -

section and determine the areas of
which they shall be incharge: for the
purposes of this section. - -
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I 1348 ‘F: HYD ACT IX

City Police‘ :
‘ (Translatzon)

" CHAPTER 1V.
Executive Powers and ‘dutie&pf Police.

Dﬁties of' Police Ofﬁéeré‘.

Duties of P Ohce ofﬁcer—

Police
officers.

' (a) promptly to serve

summons and execute every warrant
or other order lawfully issued to him
by any competent. authority and to
endeavour by every lawful means to

glve effect to the lawful commands of

his | supenor

"(b) as for as possible to' obtain
- intelligence concerning the commis-
sion of cognizable offences, or.designs

168

29. It shall be duty of every

every
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1348 F : HYD. ACT IX]

R T { Translatzon)

City Police

to commit such offences and to bring
such information to the notice of his”
superior officers; and to take such
. ,action consistent with law and with
the orders of his superiors, as shall be
calculated to punish the offenders
under law or to prevent the commis-
sion of cognizable, and within his
view, of non-cognizable, offences ;

(c) to prevent as far as possible
the commission of public nuisance ; .

"’(d) to apprehend persons whom
.he is legally authorised to apprehend

.. and.for whose apprehension there is
sufficient reason ;

(e) to aid other Police officers
when called on by them or if necessary
in the discharge of their duties. in
such manner as would be lawful and
reasonable ; ;

22
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City . Polzce [[1348 F: HYD. ACT IX

( Translatzon )

_ (@)t 1o dxscharge ) every | duty
‘imposed upon him by any law’ for. thé
.- time being in force ;

(g) to render every possible
-assistance ‘within . his : power~to=any
disabled or helpless person in the:
_street, and to take.charge of persons
‘who bemg intoxicated ‘or lunatics  are,
in his .opinion, dangerous or mcapable
. of protecting’ themselves ;

T,

(h) to:take.prompt .meéasSures to
procure’ necessary help for any person
under arrest, or in custody who is

--wounded or sick,.and whilst conduct-
ing or guarding the said person, to
have due regard to his condition ;

(1) to make proper arrangement
--‘for ‘the- sustenance and shelter of
every person who is under arrest or
in custody ;

, (j) in the courseof search to
: refrain from needless rudeness, .or
annoyance ;- - -~
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1348 F J{YD ACT X7 -
( Translatton )

- City Police

(k) in dealmg with"‘women-and:

chlldren to have full regard to decency

rand act. with gentleness

. () to make all efforts ‘in connec-
: thIl ‘with the followmg matters —

(1) prevention of damage or loss
by fire, and

(2) protection .’ of “the public

agamst any. acmdent or danger AR b

“—.\L -

_ therein, and as far as possible, to
prevent the infraction of any  rule ‘or
order made under this Act or under
any other law for the time being in
.force for observance by the public in
or near a street ;

(n) to keep order in the street,
or at such places of worship, pas-
sage, landing places and places of
Urus or Jatra or :other .public places
where public  ‘throng and -in .thé
.;v1cm1ty of places of worshlp durmg
the t1me of worshlp,

(o) to make suitable arrange-
ments for the use of places of worship

e

.(m) to regulate the public trafﬁci |
in the streef, to prevent obstructions
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“City Police - [1348 F: HYD. ACT IX

(T ranslat_iqn’ )

and bathing and wasbing places ‘set
“apart for public and to prevent over-
_crowding there at and to prevent the
~infraction of any rule or order law-
fully made for observance at such
places;

(p) to perform all duties imposed
on him by the rules for the time
bemg in force under sections' 13 and
21 ‘of this Act in the manner and
subject to the condltlons therein
prescribed. - : o

(2) Every person shall be bound
~ to conform to every reasonable direc-
tion of a Police officer given by him

in the discharge . of the aforesaid -~

duties.

(3) A Police ofﬁcer may remove

" or detain any. person who fails to |’

conform to or refuses to comply with
_ or assists the aforesaid directions.
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~'and clauses first and second of section

"1348 F: HYD: ACT IX] .
. ( Translation)
POWERS ‘OF POLICE OFFICERS
"7+ TO ARREST WITHOUT
' WARRANT. ‘

City Police

30

. Any Police oﬁ“lcer may with- -
"When ‘out an order from a Magis-
- Police
" may arrest . trate and without a war-
any person -
ot rant arrest any person ,
warrant .

.. ™ (a) who has been concerned in

any cognizable offence before him
under section 38 of the Hyderabud
- .Code of Criminal Procedure;

- (b} who is liable to -be punished
for an offence before him under Sec-
tions - 59, 61, 63, 64, 65 and sub-
- sections (e), (g) and (i) of section 66
and sections 67, 69, 70, 71 and sub-
" section (a) of section 73, section 75

76 and section 77 or who contravenes
+_the *rules made under clauses (b) and

*Substituted by Act No. XXIV of 1952.
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City Police
(Translatmn) _

{gg) -of ‘sub-section (1)] -and sub-
sections (4) and (5) or fails to conform
to the prohibitory directions given
under clause (b) of sub-section (1) and
clauses (a) and (b) of sub-section (2) of
section 22 or sections 3, 4 and 5 of the
_ Prevention of Cruelty to Animals Act
%No I of 1313 Fash ;s

(c) who has been concerned in
an offence- punishable under section
60 of this Act or against whom a com-
plaint has been made on reasonable
grounds or about whom credible infor-
mation has been received or reasonable

susp1c1on exists for, bellevmg that he -

is so concerned

317 (1) Any pollce officer em-

. powered in this behalf by :| ;
of |

Other =~ the Commissioner

ggr":':{s‘tgf Police may- arrest without
Police " * warrant-any person for.
Officers. an offence specified in-

, section 68 A‘_’f this__ Act.
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. 1348 F: HYD ACT IX]

enisl ‘ Clty Polzce
W R (Translation] "

13 3‘

§ (2) xAny ‘Police officer may, on

*the “information of any -person . in
possession of charge of any dwelling

-«house, ‘private building or land or
ground attached thereto, arrest with-
out. warrant any.. person -alleged to
have committed therem or thereon an
offence.” pum;shable under sectxon 59
of this Act.y -

When a notification, or order
in writing or pubhc notice

E,;‘,ﬁ‘g’gﬁ has been issued under
_ordersis- ._-sub-section: (2), (3) or (4)
“Sued under " -of section 22 of this Act,
.. Z‘;C%ZE‘S 22, . or an order has been made

. ".under ‘section 23 or 24,
‘any Maglstrate or Police officer may
require any person who contravenes-
- Or is about-to contravene the same, to-
" desist or to abstain from so doing and

«_in case of refusal or disobedience may
Farrest such person. Any such’ Magis-
_trate or Police officer may also seize -
;any. ob]ect or article used or about to

" < be used’in contravention of thé afore-
said notification, order or -notice and

*.the’ ob]ect or artlcles seized shall be
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[1348 F: HYD. ACT IX

Czty Pohce
: ~ (Translation)

proceeded with according to the order
of the Chief City Magistrate.

'UNLAWFUL ASSEMBLY.

33, If on any emergency the
Requsitxon-

ing mili- not sufficient to disperse
taryaidto an unlawful assembly or
disperse - t5 quell a riot or any dis-
assembly.

turbance likely to disturb
public peace, the Commissioner of
Police, or Magistrate of the high-
est rank who is present at the time,

may apply to the officer of highest

rank of the Regular forces who may
be onthe spot for mlhtary ald for

_ such purpose.

34 (1) When the Commissioner of

Police or a Magistrate
Duty of d &
officet com- etermines to isperse
manding  any unlawful assembly by
military military aid, he may re-
gi‘g“;:g to  quire any commissioned
assSmbly or non-commissioned offi-
by Magis- cer commanding a batta-
trate or lion of the Regular Forces,

available Police force is’
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v 1348'F: HYD. ACTIX]
- (Translation)
"~ Commis-

o, or the volunteer ‘corps, to
_Police. 0‘ . disperse such assembly by

- military force and to ar-
" rest and confine such persons taking
- part in the said assembly as the Com-
_. misioner of Police or the Magistrate
may direct, Or as it may be necessary

to arrest and confine for the Purpose )

of dispersing the assembly or to have
them punished according to law. -~ --

" (2) Every such officer shall obey
such requisition in such manner as he
thinks fit, but in so doing shall ‘use
" as little force, and do as little injury
to the life and property of persons
as may be possible and as may be
consistent with dispersing the assemb-
ly and arresting and detaining the
persons taking part in it.
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Cfty Police]

zu;/wz_foﬂ;z,/z._;/
Hﬁ%!’% *//C‘L A—»’(U//K
JL}WZMOL&!/IC |
—> /—:Q/l.fx/b/‘ﬁ‘l;'
;M-—: / “‘Af—wﬂ:’!;é/m
ﬁJU//)/{f’b////(
liwy lLonufJLau’é—/

/{,z,pz_/&{ﬁ/’u.. :/’Uy |
< ;J,uu/ Z PRI i
,. J( ww,/uf,w

v d”’cf cLinwuw;
FE o es LT
OULs | 67 TRy
(oL qu’mww:
d/{ /)‘év/ffj]:u;u{
?’Vz'rf—{%'#/ Pa6I5F
'/"’f“‘f‘.ff?.

e
HAad

L S 177



: C‘it,;) Police

(Translation)
35. When the public peace is
g " manifestly endangered by
ower of

. ‘Commis- any such assembly and
sioned when it is 1mpractlcable
officer to  'to take instructions from
g;ﬁ‘;f;?ﬁl the Commissioner of Police.
assembly. or a Magistrate, any Com-

. missioned officer may dis-
perse such assembly by Military, and

may arrest and confine any person or

. persons “taking part in it in order to
" disperse the assembly or that they
may be pumshed according to law;
but if while he is acting under this
“section, it becomes practicable to

inform the Commissioner of Police or -

"~ a Magistrate, he shall do so and shall

thence forward obey the instructions
- of the Commissioner of Police or
“Magistrate as to whether he shall or
v shall not continue such actlon

36. No prosecutwn against ‘any
Bar of pro-  PErson for any act done
secution for While acting under sections
acts done 33, 34 and 35 of this Act,
under sec-  or under section 27 of the |
gf“;s'?’s' ~ Hyderabad Code of Cri-

minal Procedure- shall be
instituted in any Criminal Court,

[1348 F: HYD. ACT IX
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1348 F: HYD. ACTIX] City Police
o * . (Translation)
- except with the

sanction of the
Government ; and ' s

(a) no Magistrate
officer acting in good faith,

or Police

(b) no officer acting under sec-
tion 35 in good faith, -

(c) no person doing any act in

good faith ‘'on being required under

sectlon 34 of this Act or under section

27 of the Hyderabad Code of Criminal
Procedure, _

(d) no vinfer'ior'ofﬁcer, soldier or
volunteer doing any act in obedience
to any order which he is bound to

obey, shall be deemed to have thereby -

commltted any offence
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City Police k
(Translation)

37. (1) The Chlef Clty Maglstrate
may, with the sanction and

Mode of subject to the orders of the

, f:f,fg;g;}s’:f Government which may
tion for ~ have been issued in this
injury behalf, and after such
~caused by enquiry as he thinks neces- -
unlawiul sary-—

- assembly.

(2) determine the amount of
compensation which, in his opinion,
becomes payable to any person or
persons in respect of any loss or
damage caused to any property by

any act connected with the common’

object of the unlawful assembly or in
respect of death or grievous hurt
caused to any person or persons by
such act; and
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1348 F:HYD. ACTIX]  City Police
S (Translation) o

R (b}' require the Municipal Com- -

missioner to recover such amounts by

an addition to the genaral tax which

shall" be - imposed and levied in those

municipal wards or sub-wards or sec-
- tions. .

(2) On the recommendation of the

ﬁﬁ?p tion Government may, by or-
. payment of - der, exempt any person or
compensa- . persons from the payment
tion. . of a portion of such com-
pensation. - - S

(3) No compensatién shall be award-

-ed under this section unless a claim

therefor ismade within one month from

the date of the loss or damagejt;r death

or grievous hurt and unless the Chief
City Magistrate is satisfied that the

person claiming, or where such claim

is in respect of the death of any per- -

Chief City Magistrate the -
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[ 1348 F: HYD. ACT IX
- (Translation)

son; that person also had been free
from -blame in connection with the
occurances which lead to the aforesaid

City Poltce

loss, damage, deat_h or grievous hurt.” |-

(4) No suit shall be instituted
in any Civil Court in -respect. of any
loss or damage for which compensa-
tion has been awarded under this sec-
tion,

38 (1) The addltlon in the generall

tax imposed under the
shall

Recovery

of amount  Proceeding section
through be recovered by the Muni-
Municipal  ¢cipal Commissioner from
Commis- -

the persons liable therefor
in the same manner as the
general taxes are recovered.

sivner.

(2) The provision of section III
of the Municipal Corporation Act shall

apply toany such addition as if it

were part of the general tax levied
under the said Act. ;
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1343 F: HYD. ACT X]

(Translatzon)

o UNCLAIMED PROPERTY

39 (1) The Police ~shall take
" temporary charge . of ‘the

Palice to following property :—

take charge
of unclaimed .
property iy

(a) all unclaimed property fouhd
by or made over to them ; and

. (b) all property found lying  in
“-any street, if the owner or person - in
. charge of such property, on being
. directed,-refuses or fails: to- remove

N fhe same from the street;

(2) Every property of which the

* Police have taken charge under sub-

. section (1) shall be produced before
the Commissioner of Police. '

_City Police |
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" City Police

v (Translation)
40. () The Commissioner of
) Police shall issue a pro-
Commis- " clamation with the parti-
sioner of culars of the property
Police'to < e ho
isste pro- requiring any person who
:clamation, . may have a .claim .in

‘respect of such property
to appear before the Commissioner of
Police or any other officer whom he
appoints for : the purposé within six

. months fron the date of the ptoclama-‘
"tion and submit his claim.

© (2) If such property or any part

Immediate thereof is subject to

. sale of speedy decay or consists
" perishable of live-stock and animals
property. or if the value of such
property is less than five

rupees, it may be forthwith

sold by auction under the orders of
the Commissioner of Police and - the
proceeds of sale shall be dealt within
the same - manner as is hereinafter
provided ‘for the disposal of the said

property

41, (1) If the Commissioner of

[1348 F: HYD. ACT IX -|.
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) entxtled

.. such property has been delivered

1348 F: HYD. ACT IX ]
' (Translation)
Police is of opinion that

City Police

Property .
to be deliver- ?
' ‘ed to person ~property is entitled to the
-said property, he shall
order the same to be
; delivered to him after deducting or

- payment of the expenses incurred -in-
the seizure and detention thereof.

L

(2) The’ Commlssmner of Police
. may, at his dlscrenon,

Power to - before the issue of an
take order under sub-section
security

(1) demand reasonable
securlty from the person to whom, the
“said property is to be delivered, and
the foregoing provisions shall not af-
fect the right of any person toreco-
ver the whole  property or any part
thereof, from the person to whom

pursuant to such order.

(3) If no person establishes his
right within the prescrib-

Property to ed time, such property

ge at thle ¢ shallbe at the disposal
Goposa 0 ¢ of the Government and
in case no the said property or part
claim or

thereof which has not
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*. . ' Power to

. ' . R N A
. City Police  [1348F: HYD.ACTIX| X020l :hjgﬂéd'/;@b
( Translation) 1o o Lot (A e
‘ fg&’jg"t\i‘?‘} 5 peen sold under sub-s -sec- & b / ““‘j“yu Ul ?U 7 L"‘ﬁ
€ © tion "(2) of section 40

S M),
may be sld by auction wnder the | gy 6L oS T )

| RG>/ Y By
/JJD.&J//I/(&‘J/(«/L/
PEpIEs, /"uz

CATTLE POUNDS. 1 v /[{ Al e
D L rUJ}’,P
42 (1) The Commxssmnéf of Police | ‘ ﬁr ;91‘ ";;Z Zﬁi b/ U;’(f

~_ shall from time to. time D= : )
establish - appoint such places as

pounds for  he thinks fit to be cattle L,) a,J' /Jl,’f - [5{) ’/Aﬂ/bb

- ;z;g‘l)emind_tp _pounds, and a Police
officer of such rank shall i 7 v

. beeper. be appointed as pound |- }‘.gi L"/‘:‘-’ L:’j "‘JL"'O
* keeper as the Government may ap-

prove. | »l{///u)/}"’//ﬁéi/wff
@f,udr/ F PP 7 A 179
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(2) Every pound- keepet so ap- ‘ 128 /
pointed shall discharge his duties | C/’ v ;):Y/].— / g' L:‘,/: n
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1348F HYD. ACT IX ]

R (Translation) -
43.

Tt shall be the duty of évefy
Impounding  Folice officer, and shall
of cattle.””. be lawful for any other -

person, to seize and im-

pound in any. Government pound any
" cattle found straying in any street or

tresspassing upon any private or
- Government property within = the
Hyderabad Clty Police limits. .

“44. ). 1" the ‘owner of the im-

: Dehvery of pounded

cattle or his
cattle

.. .agent appears and claims
dehvery of such cattle, the pound-
keeper shall deliver the said cattle to

him. on' payment.of the pound fees .

and the actual expenses in respect of
~such cattle fixed under sub-section (4).

(2) If, within ten days from the
date of impounding any animal, no

City Police |-
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[ 1348 F: HYD. ACT IX

City Police
( Translation )

person. who -is the owner of such
animal appears and pays the fees and
expenses specified in sub-section
(4), such catile shall be forthwith sold
by auction, and the surplus remaining
- after deductmg the fees and expenses
aforesaid from the proceeds of the
sale, shall be paid to any person who,
within fifteen days from the date of
sale, appears before the officer ap-
pointed by the Commissioner of Police
for this purpose and proves to his
satisfaction that he is the owuner of the

- said animal. In other cases such pro-

ceeds of sale shall be approprlated by

. the Governmcnt

(3) No Pohce ofﬁcer or pound-
keeper shall-directly or indirectly pur- .
chdse any cattle at a sale under sub-
sectlon (2). 4

'/‘
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1348 F; HYD. ACTIX] City Police| 1 o, ttara i iiurnddidfOIv

{ Translation)

*[(4) (a) Fines in respect of the
following cattle impounded in accor-
dance with the foregoing provisions
shall be levied at the rates shown
against each of them namely i

Names of Cattle Rate of fine per
head

(1) Elephant and
' itsyoung ... Fifteen rupees.

(2) Camel and
itsyoung ... Seven rupees,
eight annas.

(3) Horse and its
young ... Three rupees.

(4) He-buftalo, she-
buffalo and its
young ... Two rupees,
eight annas.

*Substituted by Act No. VIII of 1956.

189



. Bojire . 113 . : : - " e gen W A e A
C'z;yl’qlzc'e:» [ 1348 F: HYD. ACTIX . ‘Jflw‘]UC."’::'52{"‘;»‘_"’5’};”5"!76)’.0’*

( Translation)

(5) Bullock, cow
and the young
of cow ... Two rupees.

® Pony, gelding
or mule ... Two rupees.

(7) Ass, pig and :
their young... One rupee, eight

annas.
(8) Goat, sheep,

ram and their

young ... Onerupee..

Provided that the Governrﬂent
may, when satisfied that in any parti-
cular area cattle are allowed to go at
large by their owners with intent to
cause damage to the crops, by notifi-
cation in the Official Gazette direct
that in such area the fine shall be
levied at double the raté specified
above. Governmentmay also, at any
time, by a like notification modify or

cancel the said notification.]
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1348 F: HYD. ACTIX ]’
.+ Translation’)
~.(b) The pound fees and expenses
chargeable shall be at such rates for
_each day including any part of a- day

* asmay be fixed by the Commlssmner
. of Pollce

" City Polic'e

: WEIGHTS‘AND MEASURES..

45. (1) Any Police officer gener-
ally or specially deputed
juspect and  for the purpose by the
seize false ~ Commissioner of  Police
weights and  may without warrant enter
measures.  any shop or premises for
the purpose of inspecting or searchmg
for any weights or measures or instru-
ments weighing and measuring used
v or kept in such shop or premises. -

- Powers tfo

(2) -If he finds in such shop or
premises weights, measures or instru-
ments for weighing or measuring which
he has sufficient reason to believe to

be false, he may seize the same and
shall forthwith give information of
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 City Police [ 1348 F: HYD. ACT IX

(Translation) o

" such seizure to the Magistrate having
jurisdiction. If such weights or .mea-
~ sures or instruments shall be proved
before the Magistrate to be false, they
- shall be destroyed

e (3) Welghts and.- measures.. pur-
_'porting to be of the same ‘ denomina-
tion and" standard " as  weights -and
‘measures prescribed by -the Govern-
ment under the Weights and Measures
Act No. 1 of 1317 Fasli, if they do not
.. really correspond with those weights
and measures, shall be deemed to be
,false weights and measures for the
purposes of this section. -* -
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1348 F: HYD. ACTIX]  City Police
(Translation)

POWERS OF SUPERIOR
OFFICERS.

46, Every Police officer of rank

. Superior superior to that of a
 officer may Constable may perform
- perform any duty assigned by
duties impos- any law or by a lawful

ed on subor-  order to any officer subor-

- dinate - .
gﬁfger' dinate to himand where

any duty has been .im- .

posed on any subordinate, every
superior officer, when it shall appear
to him necessary, may aid such subor-
dinate or supplement his duties or
" may issue any other order in superses-
sion of his order or may prevent him
in the performance of- his duties

whenever it shall appear to him

necessary or expedient so te do for
giving convenient effect to the law or
for avoiding an infringement there-
of. ’ : :

-

MAGISTERIAL POWERS OF
COMMISSIONER AND DEPUTY
"COMMISSIONER OF POLICE.

47 (1) T he  Commissioner of
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[ 1348 F: HYD. ACT IX
(Translation)
Police by virtue of his

City Police

Judicial ., office, and any Deputy
powers of Commissioner of Police
;%?ﬁfelor specially empowered in
officers. -this behalf by the Govern-

ment, shall have all the
powers of a District Magistrate -under
- sections 86, 87, 90 and_, 91 of The
+ Hyderabad Code of Criminal Proce-
dure.

(2). The powers specified above
may be exercised for the purposes of
any investigation or' any other pro-«
ceeding under this Act or the Code of
Criminal Procedure. ’

CHAPTER V

-PROCEDURE.

" 48, (1) If in the course of investi-

N gation the Commissioner
Special

D M -
powers of l.olxce has reason tp be
Comimis- lieve that a conizable
sioner of offence has been commit-

~ Police to ted, he may require the
summon .

attendance before him-
self or any officer subor-
dinate to him who isin-
S vestigating a cognizable
offence, of any person who
resides within the . Hyderabad City
~ Police limits or within 30 miles of
such limits, who from the information
received or otherwise appears to be
acquainted with the facts and cir-
cumstances of the case, and such
person shall attend as so required.

witnesses and
record their
statement.
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[ 1348 F: HYD ACT IX Czty Polzce

( Translatton )

" The provxslons of section 165 of
the Code of Criminal Procedure shall

also apply to the person so attending. -

(2) In any case the Commissioner
of police may forward in writing to
the Superintendent of Police of the
district within the limits of which any
person from whom any information is
required to be obtained relating to

“the facts ‘and circumstances of the
case under investigation, is believed
to be, such questions and facts as
may be necessary for obtaining the
information required, and on receipt
thereof, the Superintendent of Police
shall examine such person and shall
‘record his statement in the same
manner and subject to the same pro-
visions as if such Superintendent of
Police were investigating such offence
in his district, and shall forward the
statement recorded to the Commis-
sioner of Police.
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. City Police  [1348 F: HYD. ACT IX
U = (Translation)

.~ If the Commissioner of Police
has reason to believe that

49

- Powers to
searsh for ~ any person is confined or
persons  detained under such cir-

. confined.”. "~ cumstances that: such con-

ﬁnement or detention constitutes an
_offence, he may issue a search warrant;
- and the person to whom the search

© warrant is directed may search for the

person . specified in the warrant in
~ accordance with such directions as may
be given therein, and the person, if

* found, shall' be immediately brought

before the Chief City Magistrate, who
shall, having regard to the circums-
tances of the case, make ' suitable
order.

504 (1) Whén an invésvtigation is
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(Translatz‘on )
(JUJ(”///JW /Uu«v"f
Report of made fflimder 1}:)h15d Ac: lzy
v tiea. an officer subordinate to L/
i?;'ﬁsb'yga “.'an" officer’ in charge of a U//OJLJ /LOMC’JM

‘subordinate - section, “he 'shall- report

Police ‘

' _either.orally or in writing . f

Officer. ..+ “the result of such-investi- | Kt ‘-*/ Ao "j 0-'/
gatlon to the officer in charge of the

; sectlon .

. (2) The substance of such report { . SN
shall be entered in a book which shall |~ u{,ﬁw.u’{/..‘.’,/!/(f"; (f)

" be maintained under the direction of

the ofﬁcer to whom the report 1s
-made.. - - p' R L/Ut’ OIUJ’ ’//—.—‘lUﬁ/.’U,‘

UJ,-//V’L{:... Lad) w/...vbb//

4—-—(’ {fJ —t /)’J

- .81, Every Pohce officer or other _ o DY Y1 / .
‘Powérsto. . PETson’ making an arrest ’N-l’}’) IU.‘,'L‘J_',/ Ul////.,::vf
take in may take in his custody -

-, Custody . an offensive weapons L sy et

- Oﬁenslge L ang arms which may be bdu’é’) "Jj - /‘/W‘Z‘g

 Weapons.  found about the. person of 25 :

" the person arrested and’ deliver the o / :f j
weapons and arms so faken, to the / UJ‘ / WJ lj’o

Court or officer before which or whom

the person ar_rested is requxred to. be U"L,L__L Juu / ) wv,__,u ,p / r’ g,

produced
' L.—:*L.//’MJ:IA.—U’J/U’ J(Jl

.,r[z/;oﬁc.:ﬂwu;:-uu«r:..: u; |
.;‘;djm ‘// / A /ulu’ |

- e e e T

" 52, 'If it appeafs to the officer-in- & V
Release of - charge of the section. // 2
p:rs:n “that—" »..,,‘:.f Bl et ./ U/UJ/
arrested ' ;

. U,-r,p///f.'_lf?’" UL//
(a) there are no sufficient rea- ej’" db/d-ﬁé»ﬂbf/lv'ﬂﬁ-‘”)/

sons for behevmg that the person
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City f’oh:cé [1348 F: HYD. ACT IX
‘ ~  ( Translation)

“brought before him has committed an
offence, he shall record his re%sons
and forthwith discharge him;

(b) thére are sufficient reasons
for believing that such person has

committed an offence, but there are

no sufficient reasons for believing that

. he has committed a cognizable offence,

he shall forthwith produce him
before the Commissioner of Police,
along with a report contammg the
reasons. and shall proceed in accor-
dance with the directions of the Com-
mxss{wner of Police;

(c) there are sufficient reasons
for behevmg that the person brought
before him has committed a cogniz-
able offence, he shall, if such person
was arrested under section 43 of the
Code of Criminal Procedure, re-arrest
him and shall either himself investi-
gate, or direct some officer subordi-
nate to him to investigate, the facts
and circumstances of the case.
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1348 F: HYD. ACT IX |’

City Police
(Translation)

' 53. The Commissioner of Police

Execution
of warrant
received
for execu-
tion from
outside the
City limits.

shall endorse his name on
the the reverse of any
warrant forwarded to him

- by any Court outside the

Hyderabad. City Police
limits and shall, if practi-
cable, cause it to be exe-

cuted in the prescribed manner in the-
_ Hyderabad City Police limits.

54. (1) When any Court .outside

Warrant
directed to
Police offi-
cer for
execution
outside the
jurisdiction.

- the City Police "limits
"~ sends a warrant to any
Police officer to be execut- -

ed within the City Police

" limits, such Police officer

shall ordinarily take such
warrant for endoresement

to a Police officer not below the rank
of Inspector within whose section the
warrant is to be executed.

(2) Such Police officer shall
endorse his name on the reverse of
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" City Police . [1348 F: HYD. ACT IX
(Translqtt"bn) |

‘the warrant and such endorsement
“shall be deemed "sufficient authority
to the Police officer to whom the
warrant is. directed to execute the
same within the said limits, and the
local Police shall, if so required,
assist such officer in executing such
' warrant :

Provided that whenever there is
sufficient reason to believe that the
delay caused in obtaining such en-

~'dorsement will prevent the execution
of the warrant, the Police officer to
whom it is directed may execute the
“same without such endorsement.

. 55, Any person arrested within
‘ the City Police limits under sections

53'and 54 of this Act,.

Person
.- arrested to
be bropght

shall, unless security is
taken from him under the

. before Code of Criminal Proce-
8"‘“‘“"“ ‘dure, be produced before
Cg;lrfrtns)r a city Magistrate or the

ls- . - - -
sioner of ~ Commissioner of Police.

- Police. R
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1348 F: HYD. ACT IX] City Police
(Translation)

56. (1) If it appears to such City

s Magistrate or the Commis-
‘When bail

sioner of Police that :the
or bond person arrested is the
may be
taken from Person for whose arrest
person the Court had issued ‘'the
arrested. .~ warrant, he shall direct

‘his removal in custody to
. the Court which issued the warrant :

. Provided that if the offence is
bailable and such person is ready and
willing to execute a bond to the
satistaction of the City Magistrate or
the Commissioner of Police or to give
security in persuance of any direction
endorsed on the warrant by the Court
which issued the same, the City Magis-
trate or the Commissioner of Police
shall take such bond or security, as
the case may be, and shall forward
the bond or security to the Court
which issued the warrant, '

SEARCH WARRANTS

57. When in the execution of a
- Disposal of search warrant issued by

articles a Court outside the City
- discovered  Ppolice limits any articles
in the y s .
execution or which search is made
of search  are found within the City
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- ]1m1ts

~ City, Police [1348F HYD. ACT IX

(Translatzon)

Waﬂant, -~ Police: limits, Such articles
. issued byra- together with the Tist of the

‘ t

. _f,?,ltl;de the - same >shall be produced
City - - beforé a City Mapistrate or
<Police. .. the-Commissioner of Police,

and such Maglstrat° orthe

' .COmmlssmner of Police- shall, unless

there is good reason to- the contrary

- make an order fof such articles -to

. tpe" taken to the Court’ which ~issued

the search warrant.

U 58. The Commlssloner of ‘Police
“'i_'Pcwer to > may, if he ‘thinks- fit,

‘seize retain in his custody any

. documents , *~dacument or article found
-orarticles” or produced before him

produced.  apd” in respect of which

- there is sufficient reason_to beliéve
“that it relates to a matter under

" investigation or that an offence has,
been ‘cominitted. e
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1348 F: HYD. ACT IX] -. City Police
’ - (Translation) . .

CHAPTER VI..

- -Offences and Punishments.

59. ‘Whoever ‘without reasonable

wilful  excuse wilfully ‘enters >or
trespass. remains in or upon any.
S dwelling house or building
- of  prernises or any land or* ground
attached thereto, or any ground or
Government building or monument
or any building appropriated to
public purposes, whether. any actual
damage is caused thereby ‘or not, be-
punished with fine which may extend
to twenty rupees o

‘. 60 Whocver w11fu11y glves or:
causes to be given by any.’
means a false alarm of
fire to any fire brigade or
to any officer or firemen thereof, shall
be punished with imprisonment for a
term- which- may extend . to'.three™
months or with fine which may extend
to one hundred rupees or with both..

False alarm
of fire,
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City Police 11348 F: HYD. ACT IX
* (Translation)

Whoever between sunset and
and sunrise—

61.

Person

being
found

under
suspicious
circumstan- .
ces between
sunset and
sunrise.

!

(a) is found armed with any
dangerous instrument with intent to
cominit an offerice, or

(b) covers his face, or otherwise
disguises, with intent to commit an
offence, or '

\

(©) is found in any dwellmg-
house or building under such circum-
stances as not to be able to givea
satisfactory account for his presence
there, or-

(d) is found lying or loitering in
any street or yard or other place,
being a reputed thief and without
being able to give a satisfactory
account for his presence there, or

(e) has in his possession without
reasonable excuse (the burden of
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- 1348 F: HYD. ACT IX ]
(Translation)
_ proving which shall be on him) any
1mplement of house-breaking -

shall be punished with imprison-
ment for a term which may extend
“to3 months

62. Whoever has in his possession
© or conveys in any manner

gf"sz;:g: or offers for sale or pawn
ed articles. @Dy article which there is

sufficient reason to believe
is stolen property or property ob-
tained by fraud, shall,if he fails to
account for such possession or act to
the satisfaction of the Magistrate, be
punished with imprisonment for a
term which may extend to 3 months
" or with fine which may extend to one
hundred rupees.

63.' Whoever—

Carrying
intoxicating
drugs, etc.
into
hospltal or
military
barracks,

(a) takes or introduces or
attempts to take or introduce any
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City Police . [1348 F: HYD ACT IX
" (Translation) .
fermented liquors or other intoxicat-
ing drugs or preparations into any
public hospital without the permission
of a Medical Officer of such hospital,
or

(b) takes or causes to be intro-
duced or attempts to take or intro-
duce any fermented liquors or other
intoxicating drugs or preparations for
"any military officer not being above
“‘the rank of a non-commissioned officer
into any - building occupied by the
troops or barracks or guatd room or
.. military encampment, shall be punish-
ed. 'with imprisonment, for. a - term_
which may extend to two months or -
-< with fine which may extend to one
hundred rupees and such férmented-
_ and intoxicating drugs as also the
“.vessels containing the same shall’ be
forfeited. ' R

64. Whoever, being ordinarily a
Omission pawn-broker, or. dealer
toreportas.  in second-hand property,

~to suspected - or worker in metals, or
articles. reasonably believed by
the Commissioner of Police to be such
“a person, and having received from a
Police officer written or printed in-
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. 1348 F: HYD. ACTIX]  City Police |

( Translatzon )

>

formatlon that the possessmn of any
-property is- suspected to have been
“"transferred by any offence mentioned
in section 344 of the Hyderabad Penal
Code or by any offence' punishable
under sections 350, 351, 352 or 353 of
‘the Hyderabad Penal Code, is found
in the possession or thereafter comes
into -the possession or has an offer
.either by way of sale, pawn, ‘or ex-
" change or for custody, alteration or
for any other purpose, made to him,
- ‘of property answering the description.
contained in the aforesald in formatlon
shall unless—v

. " (firstly)-he forthwith gives infor-.
mation to the Commissioner of Police
or at a Police Station of such posses-

"sion or.offer and takes suitable steps

to ascertain the name and address of
“-.the person from whom the possession
‘or offer was received and to - give in-
formation as aforesaid,
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_ ‘City Police  [1348 F: HYD. ACT IX .

" (Translation)
(secondly)—the property being

a common wearing apparel or other-
wise, incapable of identification from
the written or printed information,
has been in no way concealed after
the receipt of such information, be
punished with' fine which may ex-
tend to fifty rupees in respect of each
such articles which may be in his -pos-
séssion or offered to him.

(2) Whoever, after the receipt
of such information as aforesaid,
alters, melts, defaces or puts away
or causes or suffers to be altered,
melted, defaced or put away any
property without previous permission
of the Police, shall, on proof that the
same was stolen property within the
meaning of section 344 of the Hyder-
abad Penal Code, or property in res-
pect of whlch any offence punishable
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1348 F: HYD. ACTIX ] City Police
‘ (Translation)

under section 350, 351, 353 or 353 of
< of the Hyderabad Penal Code, was
committed, be punished with impri-
- sonment for a term which may extend
to three years or with fine or with
both. . \

65. Whoever takes from any
i child not appearing to
Tatk’?g 3 'be above the age of 14
;]re:fg: gom years, any article as a
chiid. pawn or pledge as secu-
rity for any sum of
money given to such child as a loan
or advance or otherwise or buys from
such child any article, without the
knowledge and consent of the owner
of the aricle, shall be punished with
fine which may extend to one hundred
rupees.
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City Pollce
S (Translatzon)

66 Whoever in any street or
~ ublic place— R
‘,Mi‘sc‘e)la« P .P,. e :
neous acts '

declared to.
s'be offences

(a) cleans- any artlcle .of furni-,

"'ture, or any vehicle or grooms any
vammal

.~/ "(b) except -at such time and
place as are permitted by the Commis-
sioner of Police, makes any part of
any vehicle, or save in case of a
_ serious accident, rendermg repair on

' the spot unavoxdable, repairs any. part
. of any vehxcle

(c) dr1ves leads, or.. prope]s on -

“any path meant for pedestrians,” any
- . vehicle-‘or .tides’ any- an1ma1 other
‘than a perambulator, ot )
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1348 F: HYD.'ACT IX] , = City Police
(Translation)

(d) except at such times and.

places as the Commissioner of Police
may have permitted, trains or breaks
any horse,

(e) sets on or urges a dog or
other animal to attack, worry or put
in fear any person or animal,

. (f) negligently lets loose any
horse, or other animal so as to cause
danger, injury, alarm or annoyance or
lets loose any ferocious dog without a
muzzle, v :

(g) causes obstruction, damage
or injury by any misbehaviour, negli-
gence or ill-usage .in the driving or
supervision or treatment or care of
any cattle or animal, :
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City Police [ 1348 F: HYD. ACT IX

(Translation) )

Sl 08 ATabd IO

#[(gg) without the consent of the
owner or occupier, in any manner
affixes or causes to be affixed any bill,
notice, documént, paper or other(
thing, upon the street or public place
or upon any place of public resort or
upon any building, rﬁon‘ument,' statue,
effigy, post, wall, fence, tree or other
erection therein, or in aﬁy ;nanner
defaces, disfigures, writes upon or
otherwise marks, or causes to be de-
faced; disflgured, Wfitten upon, or
otherwise marked, ‘the street, public
place or any such place of public
resort, building, monument, statue,
effigy, post, wall, fence, tree or erec-

tion.]

*added by Act No. XXVI of 1954.
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1348 F: HYD. ACT IX]  City Police
(Translation)

(b) obstructs or otherwise causes
inconvenience to a person by wilful
intrusion :or by improper use of a
place at which bathing is permitted;

(i) flies a kite in a manner likely
to cause danger, alarm or injury to
any person or horse or property,

shall, for every such offence, be
punished with fine which may extend
to fifty rupees.

67. Except at such times or places
Letting off  aS are permitted by the
firework, Commissioner of Police
burning from time to time, who-
straw, etc.,
or firing
guu in or
near a
public
place.

public place—

ever in or near a street or.
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City Police- - [1348 F: HYD. ACT IX
' (Translation)

(a) sets ﬁre to or burns any
rubbish or straw or any other matter,
or

(b) lights a bonfire, or

(c) lets off and throws a fire-
work, and

" whoever in  or within two.
. hundred yards of any street or public
“place, ‘

(d) wantonly dxscharges a_fire-
arm, or - :

(e) sends up a rocket or balloon,

shall; if he commits acts under
sub-sectmns (d) or: (), be punished
with imprisonment for a term which

- may extend to eight days or, with fine |

which _may extend to fifty rupees,and
in other cases be punished with fine
‘which may extend to fifty rupees.
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1348 F: HYD. ACT IX] . City Police

(Translotion)
68, Whoever in any street.or
; public place or place of
Exposing of publxc traffic or in a place
body m within sight of any street
indecent bli 1 d
manner. or public place, and in

such manner as to be seen
from there, whether or not such place
is an inner portion of a dwelling house
or building, wilfully and indecently
- exposes his person, shall be punished
with imprisonment for a term which
~may extend to eight days or with fine-
which may extend to fifty rupees.

69. Whoever in any street or public

o place begs alms, or direc-
Begging

! ts or permits children in
alms in A
indecent his care to beg alms or
manner. . eXpose to the public an

ulcer, wound or ailment
or physmal deformity, with intent
" to receive alms or to force any person
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City Police [1348 F: HYD. ACT IX

( Translation )

to give alms, shall be pumshed with
imprisonment for a term which may
extend to one month or with fine
which may extend to ﬁfty rupees or
with both.

70. Whoever in any street or

Indecent public place or place of
acts in public resort—
street etc.

(a) is in. such a state of intoxi-
cation as not to be able to protect
himself,

(b) behaves in an indecent,
riotous or disorderly manner,

(c) uses any threatening, insult-
ing or obscene words or gestures,
likely to disturb public peace or cause
public nuisance,
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1348 F: HYD. ACTIX]
: ' (Translatzon)

. shall be punished with impﬁson-
ment for a term which may extend-to

-eight days'.or with fine -which may .

extend to fifty rupees. .

71. Whoever in any Court or
- Police Station or Govern-

Indecent v

" behaviour - ment office, behaves in an
in Court, indecent, violent or dis-
Sf%‘é;-s or Orderly manner, shall be
Police punished with fine which
‘Station. may extend to fifty rupees.

“72. ,Whoéier in any Court or
Police Station or Police

Contra- gy
vention of  office or building used for
" notices _ Government purposes or
affixedin  pyjlding occupied by any
Govern- blic bod y k " -
ment . - Pul 11(3 body, . smokes or
bui dings.  spits in contravention of a

- notice approved by the Government -
' conspicuous
. place.in .such Court, station, office or -

‘and . affixed to some

building, shall be pumshed with ﬁne
*which may extend to fifty rupees.” "

Czty Police
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(City Police. - [1348 F: HYD. ACT IX

near any
- street or public place or
public passage—— ’_

*.73. Whoever in or
- Commiting
nui-ance in - -
. or near
- public' place.

(a) commlts nulsance by easmg
“ himself, or -

-~ (b) havmg the care and custody
- of any child -under (7) years of -age

“suffers such child to comit a nuisance
~-. as aforesaid,- . .

» éhali be punished with fine
" which may extend to fifty rupees.

74 Whoever bemg the keeper‘
" of any public- place - of

lg&f;’é?:;’yg “.amusement.or- entertain-
" conduct in  ment knowingly permits

publlc place drunkenness, disorderly
behaviour * or gaming’ in.

such place

- shall - be punished with  fine
whlch may -extend to one hundred
rupees -

P
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1348 F'HYD: ACTIX|  City Police
.o+ (Translation). -~

s Whoever, by any fraud or.

. unlawful device. or mal-

Cheating at. . L. .
games. practice in playing at or
with cards or;dice or any

other game or in taking part in .the
wagers or in betting on the sides or

* hands of the players, or in wagering
on the event of any game, sport,

pastime or 'physical exercise, wins.

from ‘any other person either for
‘himself or for uny other- person or

" persons,. any sum of money or-

valuable thing, shall be deemed

guilty of cheating whitin the meaning"

of . section 348 of the Hyderabad
Penal Code, and be liable to punish-
ment accordingly.

76. Whoever—
Contraven- :
tionof .
ruies and
orders
issued -
under this
Act.

(a) contravention'any rule made
under . section 21.of this Act -‘or .any
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. City Police [1343 F: HYD. ACTIX |

. (Tran‘slation )

other order or proh1b1t1on lawfuily
. given under sub-section (3) of section
21 or section 22, or. L

: (b) refuses. or falls to conform
‘to any lawful and reasonable direction

_of any. Police officer given in accord-

. ance with this Act, - -or with any'rule
‘ made thereunder, or.

~(c) opposes or d1sobeys or fails

- to (:onform to any direction of the
Commissioner of Police notified under
section 26 - of this- Act, ~or abets
opposition or refusal to: conform to
such dlrectxon, shall—-

.

(firstly) - for any contravention

of arule made under section 21 of.

this Act, if the said - rule is made
under sub- section (a), (b) or.(¢) or under
clauses- /first) and (second) - of sub-
section (f), be punished with fine
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1348 F: HYD ACT IX]
( Translation )

which may extend to fifty rupees;
and if the rule contravened is made
under sub-section (d) or (e) or under

- clause (third) or (fourth) or (fifth) of
sub-section (f), be  punished with

_ imprisonment for a term which may
- extend to (8) days or with fine which
may extend to ﬁfty rupees or w1th
both. .

»C‘ity Rolice

o (secondly), if the offence consi-
* tutes a contravention of any prohibi-
tory order made under sub-section (2)
or sub-section (3) of section 22 or
clause (c) of this section, be punished
with imprisonment for a term which

may extend to one month or with fine’
which may extend to one hundred.

rupees or w1th both,* [and |

(thirdly)—in other céses be
punished with fine which may extend
to one hundred rupees.]
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City Police ~ [1348 F: HYD. ACT IX

«(Translation )

' 77. Whoever, having been re-
moved from the City Po-

ﬁlna?;g lice limits under section 22
Police. - -of this Act, re-enters

Limits with- any place within such -

out permis-  Jimjitg without written per-
sion after by the C
expulsion: - mission by -the Commis-

sioner of Police within
two years from the date of removal
shall be punishéd with .imprisonment
for a' term whi¢h may extend to two
years or with fine or with both.

78." It shall not be mcumbent on

Prosecu- - the’ Commissioner - of
tion in Police, or any Assistant
certain, . Commissioner of Police
;’,ff’;;ef,e specially authorised ~in
compul- writing in this behalf by
sory., . . the. Commissioner of

Police, to prosecute any
person for offences punishable under
sub-section (3) of section'10 or section
64, 65, 68 or 75 unless the Govern-
ment has made an order or prescribed
arule in this behalf or such offences
have occasioned serious loss.
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1348 F: HYD.ACT IX |

City Police
( T ranslatzon ) .

79. Nothing in this Act shall

Prosecu- prevent any person from
tion under being prosecuted and
other punished under any other
enact- enactment for any offence,
ments.

punishable under this Act,
or from being prosecuted and punish-
ed under this Act, for an offence
punishable under any other - enact-
ment :

~ Provided that such cases shall
be subject to the provisions of section
-204 - of the Hyderabad Code of
Criminal Procedure.

CHAPTER VII

" Miscellaneous,

-80. All moneys realised as fees

. for licences or written per-
gézp‘;z%;% .mission issued under this
ete. . Act, and all sums paid for
" the service of processes
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* Gity Police . - [1348 F: HYD. ACT IX

(Translation)

by Police officers,” or- all rewards
forfeitures and penalties or shares
.. thereof which are payable to any .
Police officer giving information or
for detecting crimes, shall, save in so

* . far as any portion of such sums is, by

‘any-law for. the time being -in force,’
payable to the Hyderabad Muncipality,
e credited to the Goverdment : -

“Provided that with the sanction

" of the Government or . under -the

" rules made by the Government in this
behalf, the whole or ahy portion of
such rewards, penalties, or forfeitures
. ‘may, for special services, be paid to-a
Police officer or be divided amongst
‘two or more Police officers,

. 81, Any"-.brd'er Bi'”"”n"‘otiﬁcatiqn
: issued or published - under
Method of

‘ ‘this Act by the Govern-
proving ©  mentor by 2 Magistrate
and or officer, the pubhcation

and issue thereof, may be

‘circulars, .

proved by-the Jarida in
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1348 F: HYD. ACTIX ]
( Translation)

City Police

which such order or notification is

published or by a copy thereof signed

by such Magistrate or officer and

by him certified to be a true copy of

* an original order or notification issued

- according to the section of this Act
applicable thereto.

82.
" Rules and

No rule, order, direction, ad-
judication inquiry, or
orders mot notification made or
to be deemed Published, and no act
invalid. done under the provi-

sions of this Act or under
any rules made under this Act, or
which may be deemed to be in confor-
mity to the same, shall be deemed
illegal, void, invalid or insufficient by
reason of not being in the prescribed
form, or any defect in the publication
or any irregularity of procedure.

83. (1) If any rule or order made

by the Government in

xgg;%f; pursuance of the provi-
persons sions herein contained

39
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“City Police .

[ 1348 F:HYD. ACTIX |~
(Translation) ‘
interested ~ and imposing :on the
for cancella- .public or.a particular
“"nn%nd . class of persons the res-
forders . ponsibility to perform
issued. ' ° :any duty or act, -of re-

- under their control to do an act in the

manner specified in the -said rule or -

order, it shall be competent to "any
person interested, to apply to the Gov-

ernment through the Secretary con- |

cerned to annul, alter or amend such

rule or order stating that the same is"

unlawful or oppresswe

(2) If such. an. applicafion’-has :

been wholly or in part
When suit y P
shall lie to

declare order
unlawful. - answer thereto or deci-

’Fsmn .thereon has been

received.from or.. published: by the

- Government. it shall be competent to

the person interested to ‘institute a

quiring them_ or those

rejected or if after the |.
lapse of four months no- {'-
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1348 F: HYD.'ACT IX] . City Police
e .(Translation) i

suit against the Government for a
declaration that such order or rule is
unlawful either wholly or in part.
Any such rule or order finally adjudged
by a Court to be unlawful shall be
annulled or so altered or amended - as
to'make it conformable to law.

- 84, (1) Ahy written permission
' or licence granted under

" Specifying this Act to any person,
condition shall specify the period
etc., in . R
licencesand  and locality for which,
permits. -+~ and the conditions and

restrictions subject to
which, the person to whom the permis-
sion or licence is granted, shall act,
-and shall be signed by the Commis-
sioner of Police; and such fee shall be
charged therefor as may be prescribed

by rules made under this Act in this

behalf, - C

(2) Any written permission or

.. licence granted under

_ Suspension  ° this Act may be suspend-
revocation R )
of licence ed or revoked by the
etc. . Commissioner of Police,
C - if the person to whom
the written permission or licence has

been granted infringes or evades com-
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City Police . [1348 F: HYD. ACT IX

(Translation)

phance thh its conditions and restric-

. tions, or is convicted of any offence in
any matter which relates to such
licence or wntten permission.

-(3) When any such licence’ or
written permission is

When licence - gyspended or revoked or

is suspended -

or revoked  When the period for
the person - which the same was
shall be ‘granted has expired, the
deemed person to whom the same
withont

* Jicence. was granted shall be

deemed to be without a
licence or permlssmn until the order
of suspension or revocation is can-
celled by the Cemmissioner of
Police or until the same is renewed.

(4) Every person to whom ahy
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1348 F:HYD. ACTIX]  City Police

( Translation)

© . licence or written per-
Production - P

of licence on mission has been granted
demand. shall, while the licence or

'wnttenpermlsuon
‘femains in force, at- all reasonable
times produce the same before a
Police officer when required.

85. Any notification required to
be published under this

Mode of " L
publication -Act, shall be in writing
voftr}otiﬁ- . and shall be published by
cation.

affixing in any conspi-
cuous place in the locality where it is

_intended to be published, or by
proclaiming the same with beat of
drum, or by advertising the same in
any local newspaper, or by any other
means which the Commissioner of
Police may think fit, or by any two or
more of the aforesaid means as may.
be suitable.’

86. Whenever under this Act any
act or omission or. the

Permissi .
ermission “validity of any act "

etc., of
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" City Police - [1348 F: HYD. ACT IX

(Translation)
Comnnis- \depends upon the con-
sioner of . gent approval, opinion
Police may - - tisfacti f th
be proved  OF satisfaction o e

by writing ~ Commissioner of Police
~underhis  “or of any other Police
signature.  officer, a document signed

by the Commissioner of Police or by -

such Police officer, purportmg to set
forth consent, approval, opinion or
satisfaction shall be deemed sufficient
~ evidence for thereof,

87. Save any summonses, warrants,

or search warrants, requir-

Notifica- ed, by the provisions of

{)‘On.s may  this Act or the rules made
e signed .

by seal. thereunder, to be signed

by the Commissioner of

Police, every licence or written. per-

mission or notification or document

shall - be deemed to be duly signed if

it ‘bears a  fascimile of his signature

. stamped thereon.
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1348 F: HYD. ACT IX ]
‘(Translation)

(1) No Magistrate of Police
offiicer shall be liable to

City Police

- 88.

‘Saving for  any penalty or to payment
ﬁ'ﬁa%ﬁti‘é:‘e of any damages onpaccount
officer for  Of any act done or intend-
any act ed to be done in good
donein = fajth in the discharge of
f:%‘}sfa“h his duties.or exercise of
charge of = Powers under the provi-
duties. sions of this Act, or .in

accordance with any rule
or order or direction 1ssued or rules
made thereunder.

(2) No Government servant or
person who has been duly appointed
or authorized  shall be liable to

payment of the penalty or damages |

as aforesaid for giving effect in good
faith to any such order or direction
purporting to be issued by the
Government or by any person autho-
rised in that behalf under this Act or
under any rule made under this Act.
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City Police

(Translation)

(3) If a Magistrate or Pohce
officer. or other person is

Prosecution

or suit to . charged with an offence
be filed or a wrong in respect of
within an act done by him under
three colour of his functions or
months.

in excess of his powers or
duties as aforesaid, or wherein it shall
appear to the Court that the offence
or wrong with which any Magistrate
or Police officer or othe person has
been charged, or which has been com-
mitted done by him is of the charac-
ter aforesaid, any suit or prosecution
instituted after three months from the
date on which the act is done, shall
not be entertained and shall be dis-
missed.

(4) If the plaint relating to such
suit does not expressly

f;‘r‘f:i‘n“ allege that the act com-
cases shall  plained of has been done-
be dis- with malicious intent and
missed.

[ 1348 F: HYD. ACT IX{’

without reasonable cause,
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1348 F: HYD. acT IX]. City Police

Y

( Translatzon )

such su1t shall be d1smlssed and if in
Vyar suit _for‘ damagesk tender of sufficient
amends is madebyl the defendant be-
foré 'the instifution of.y ‘Vthe suit, or a
sﬁﬂici_e‘nt sum of money is paid into

~ Court, ‘with costs by.or on behalf of

the defendant, after the institution of

the suit, such suit shall be dismissed.
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 [1348 F: HYD. ACTIX

City Police
" (Translation)

. SCHEDULE.

Form

Certificate of Service.

(See section 8 (1))

....8/0

........................ _..........;....has been
appointed by the Commissioner of

| Police to the Police fofcé of the City
of Hyderabad and is vested with all
bowers,' functions, and privileges of a

Police officer under the Hyderebad

City Police Act.

Commissioner of Police.
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